
RATIFIED MINUTES OF ⅣIEETING No.20/16 0F NORMS COPIPIITTEE― I(DES―I SECTIOm
HELD ON05.01.2016

Please Note

In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond accordingly.

Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by

the concerned firm and may be responded accordingly.
It may also be noted that Shri Parveen Sharma, DDG has since been transferred from

(五 )

(lii)

DGFT to Department of Commerce. Hence all applications/representations/reply to the
Deficiency letters etc. may be sent to Shri Darshan Singh, Additional DGFT and

Chairman, NC-I or to Shri Haradhan Das, FTDO, DES-I Section. Their email addresses

are: @ & haradhan.das@nic.in/nc1.deft@nic.in. All firms are also

requested to mail/send their present valid email addresses so that correspondences can be

made through email only.

The meeting No. 20116 of the Norms Committee (NC-l) for the licensing year 2015-2016 was held on

05.01.2016 under the Chairmanship of Sh. Darshan Singh, Additional Director General of Foreign

Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign

Trade Policy 2015-2020 / Handbook of Procedure Volume. The following Members of the Committee
were present in the meeting: -

I -The Committee considered the individuol cases of the aqenda of this meetinq qeneroted throuqh the
online svstem of NlC.The decision token thereon are os under:-
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SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Deptt,

1. Sh K.K.丁 iwaril.A 476 23063321 DHI′ U.B.

2. Sh S.K.Jain′  D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

3. Sh.  Kanwalinder  Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

4. Sh.0.PoSharma′ J:A 223 23071442 DCPC′

Shastri Bhavan

5. Sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGFT′ U.B.

U     ツ



16.12.2014 has been sentto EPCG D市 ision.Reply from EPCG D市 ision is awaited.

is defelTed to 16.02.2016.

Party Name: ALSTOM
TRANSPORT INDIA LIMITED

Meet No/Date:20/80-

HQ File:01/80/050/00100/AM14/

ioor rt. ."n*itt.. a*ia.A t" ;iry1" ,"r*r b"r.d upon tn. *titt., ;rr;;tt "f 
DHI 

"id"No.3 (32)/2013-TSW (B) dated Nil (copy to be sent to firm and RA).

RA may take further necessary action accordingly.
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Decision: The committee decided to ratifi the norms based upon the written comments of DHI dated

.01.20161 on repeat of AA No.0710099232 and other item on net to net basis with accountability GN
4 as requested by applicant vide letter dated 29.12.2015.

RA may take further necessary action accordingly.

:07/21/040/00068/AM14/

:09/24/040/00070/AM14/

Paty Name:THERMAL
SYSTEMS(HYDERABAD)
P.LTD.,

RLA File

:09/24/040/00069/AM14/

Lic.No/Date:0710090531

31.08.2012
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Decision: The committee decided to ratifr the norms based upon the written comments of DHI dated

.01.20161on repeat of AA No.0710099232 and other item on net to net basis with accountability GN
as requested by applicant vide letter dated29.12.2015.

may take further necessary action accordingly.
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HQ File

:01/80/050/00526/AM14/

The committee noted that DHI has raised deficiency in the firm's application vide UO No.3
194y15/TSW (B) dated 02.1 I .15 and decided to send it to the firm to furnish reply immediately. Case

is defelTed to 16.02.2016.

HQ File

:01/80/050/00527/AM14/

ぃれ
DAS

Party Name: THERMAL
SYSTEMS(HYDERABAD) ALC2/2015

05.01.2016

Case No.:3/25/80‐ ALC2/2013

No.:2/25/80‐ ALC2/2013

15
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.01.20161 on repeat of AA No.0710099232 and other item on net to net basis with accountability GN
as requested by applicant vide letter dated29.12.2015.

RA may take further necessary action accordingly.

Case No.:11/15/80‐ ALC2ノ2013 Party Name: ALSTOM
TRANSPORT INDIA LIMITED 1濶…
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Decision: The committee decided to ratifr the norms based upon the written comments of DHI dated

HQ File

:01/80/050/00199/AM14/

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
mittee decided to reiterate its earlier decision for the necessary document.
Committee also noted that M/s GE India lndustrial Private Ltd.wasissued an AA No.3110060945

30.10.2013 for supply of goods in connection with petroleum operations. In this regard, the firm
was requested to produce an Essentiality Certificate issued by the Directorate General of Hydrocarbons.

Committee noticed that the firm has produced the requisite certificate issued by the Directorate
Generalof Hydrocarbons on 04.02.2014. The Committee decided that this position should be mentioned

the reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015 asking them to
rnish requisite DGHC Certificate. The firm has informed that its supply is to ONGC, Delhi under

export category.
Committee further noted that the firm has submitted representations for certain Advance

Authorization requesting that they may be granted waiver from submission of the requisite certificate.
FT (DES-I) forwarded these representations to Policy VI Section of the DGFT for taking up the

with TRU, D/o Revenue, Ministry of Finance. Case is deferred to 16.02.2016.

RLA File

:05/23/040/00113/AM14/ 冊鼎α“
Ю
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Pa」けName:TERACOM
LIMITED

Meet No/Datc:20/80‐

ALC2/2015

t.01.20161 on repeat of AA No.0710099232 and other item on net to net basis with accountability GN
as requested by applicant vide letter dated29.12.2015.

may take further necessary action accordingly.

No。 :44/10/80-ALC2/2013

.2016

No.:50/15/80‐ALC2/2013



RLA File

:05/24/040/00199/AM14/
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The comlnittee noted that the f11111's reply dated 20.11.2015 has been
sent to DEIT on

1.12.2015 for cornlnents.The case iS deferred to 16.02.2016.
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"oted 

that the firm t ut not replied to the deficiency raised in the- firm's reply

1 0.07.20 I 5 sent to them on 09. 1 1 .201 5 and decidid to send reminder to the firm to furnish reply'

is defelTed to 16.02.2016.

The Committee noted that the f1111l haS been asked to furllish a certiflcate from the duly

offlcer of Directorate General of Hydrocarbons,Ministry of Pctroleum and Natural Gas to

the effect that the ,uiJ goods are required forietroleum operations vide letter dated 20'06'2014' The

Committee decided to reiterate its earlier decision for the necessary document.

re Committee also noted that M/s GE India Industrial Private Ltd. was issued an AA No' 31 10060945

ted 30.10.2013 for supply of goods in connection with peholeum operations' In this regard, the firm

明
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requested to produce an Essentiality Certiflcate issued by the Directorate General of Hydrocarbons.

cOmmittee noticed that the f1111l has produced the requisite certiflCate issued by the Directorate■■■ν νVi■■■■■■し■‐‐“・Ψ‐‐▼ヤー ―̈―― ――― ―――     ・             ‐
       ed that this position should beGeneral of Hydrocarbons on 04.02.2014.The Comrnittee decid

mentioned in the renlinder to the f11111.Accordingly,a letter was issued to flrln on 02.01.2015 askingV■■V“ ユ●●い●‐・―ⅢⅢ……… ‐――――――     ψ″́
         lat its supply is to ONGC,Delhi

to fumish requisite DGHC Certiflcate.The fl111.has info11.led tl

: deemed export category.

Committee further noied that the firm has submitted representations for certain Advance

Authorization requesting that they may be granted waiver fro■ l submission of the requisite certiflcate.

DGFT(DES―I)fOnvarded these representations to PoliCy VI Section of the DGFT for taking up the
with TRU,D/o Revenue,Ministry of Finance.Case is deferred to 16.02.2016.
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ALC2/2013

田
Lic.No/Date10910057521

10.09.2013

File

1/80/050/00306/AM14/

No.:1/2/80-ALC2/2014

1/AM15/
16.02.2016

No。 :15/19/80‐ALC2/2013 Name:NETAFIM No/Date:20/80-

、TION INDIA 5

lLTD. 1.2016

HQ File
10038311

:01/80/050/00387/AM14/
3 16.02.2016

comments.
is deferred to 16.02.2016.

No。 :8ノ 19ノ80-ALC2/2013 Name:BOTIL OIL Mcet No/Date:20/80‐

INDIA PVT IALC2/2015

TD(FORMERLY BAKER OIL 05.01.2016

Name:STERICAT
PVT.LTD.

ih;;..ttt*;;t"d;hat firm's application has been sent to C&PC on 09'12'2014 for

Sixth reminder was issued to c&PC on 13.02.2015. A consolidated D.o letter from

has been issued to JS, C&PC On 23.07.2015 fo1lowed by another D.O on 29.12.2015 to

4



113品):50/00385/AM

Decision: The committee noted that the
17.06.2014 followed by reminders dated
Hdated D.O letter from Chail11lan

ments.Case is deferred to 16.02.2016.

躊蒜 :
firm's reply dated 14-05.2014 has been sent to C & PC on
13.08.2014, 03.11.2014 and 09.01.2015 for comments. A

has been issued to JS, C&PC on 23.07.2015 to expedite

14/
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as per Para 4.1.3.1 of FTP "an Advance Authorization is issued to allow duty free import of inputs,
which physically incorporated in export product (making normal allowance for wastage)."
Therefore, Committee decided to refer this case to Policy Division for their comments on whether such
cases can be allowed under the Advance Authorization Scheme. Accordingly, Policy -lV Section has
been requested to offer their comments on the issue vide ID Note dated 31.03.2015 followed by
renlinder dated 13.08.2015 and 06.ll.2015. NC decided to issue a reminder to Policy‐ 4 Section
again to expedite the caseo Case is defelTed 16.02.2016.
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Decision: The committee decided to ratifu the norms based upon the written comments of DIT vide
UO No.W-2711712014-IPHW dated 08.12.2015 (copy to be sent to firm and RA).
RA may take further necessary action accordingly.

Paty Name:STERLITE
TECHNOLOGIES LTD.

ICaSel°

・:21/21/80-ALC2/2013 1Pat/Nale::LOiEIII―FABS I:i'II:「 e:20/80‐
~~~~
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麟掛I捕帯 Ⅶ撃t典亀鳳悧;.配も1捻鍛 lT塊摺出 』L糧胤 :鳥to DEIT to expedite comlnents.Case is deferred t0 16.02.2016.

¬躙鼎α囲0202協
The committee noted that the firm has not replied to the deficiency (raised by DHI) letter

nt to them on 13.08.2015 followed by reminder on29.10.2015 and final reminder dated 18.12.2015
decided to reject the case with direction to the firm to pay applicable custom duty with interest for

Case No.:15/8/80-ALC2/2014

Case No.:22/8/80-ALC2/2014 Parり Name:TEXMACO UGL
RAIL PRIVATE LIMITED.

DC.

No/Date:20/80-

16.02.2016

No/Date:20/80-

15



RA may take furthei necessary actiOn TC° rdingly.
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Decision:The committee noted that fl111l haS nOt replied to that defl(

07.09.2015 and decided to send flnal relninder to f1111l to furnis0/.Uソ .ZUl)ana acclucuし υ b● 1lu■ lHa■ ■v■ H■… 口 ・ V^一 ― ― ――
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05.01.2016

Lic.No/Date:0710104231

20.05.2014

RLA Flle

:07/24/040/00084/AM15/

Mcet No/Date:20/80-

ALC2/2015
105.01.2016

Lic.No/Date:0710105280

20.06.2014
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〕cision:The conlinittee noted that fln■ hasnotrepliedtothatdeflCt叩

:1/1i::IIP」
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.09.2015 and decided to send flnal rerninder to f1111l to fullish

li"#:;;"iTlr.]"0"d licence from the firm along with separate covering letter for each

fo. 
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and comments. Case is deferred to 16'02'2016'

No.:43/14/80-ALC2/2014 Name:BEML LIMITED, No/Date:20/80‐

15

.2016

No。 :40ノ14/80-ALC2/2014 Name:BEML LIMITED,

No/Date:20/80¨
No.:45/14/80‐ALC2/2014 Namel BEML LIMITED,
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l and comments.Casc is deferred to 16.02.2016.

caseNo.:34/14180-ALc2l20t4'PafiName:SrERLITE,MeetNo/Date:201g0-

: The Committee noted that the firm's reply has been sent to DEIT directly on26.12.2014 for
comments. NC issued reminder to DEIT through E-mail dated29.04.2015 followed by reminder on
13.08.2015, 28.09.2015 and 18.12.2015 to expedite comments. Case is deferred to 16.02.2016.

Decision: The committee decided to ratifu the norms based upon the written comments of DHI vide
UO No.3(134y14-TSW (B) dated 15.12.2015 (copy to be sent to firm and RA).
RA may take further necessary action accordingly.

|

1蹴鼎
α
"Ю
剛
"

Decision: The committee decided to ratifo the norms based upon the written comments of DHI vide
Uo No.3 (186y2015-TSw (B) dated22.12.2015 (copy to be sent to firm and RA).

RA may take further necessary action accordingly.
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I lDecision: The committee decided to ratifo the norms based upon the written comments of DHI vide
j luo No.3 (148/2015-TSw (B) dated 22.t2.201s (copy to be sent to firm and RA).lt
I lnA may take further necessary action accordingly.

Parり Name:BHARAT HEAVY
ELECTRICALS LIMITED

Mcet No/Date:20/80-

:01/80/050/00401/AM16/

No.:24/20/80‐ALC2/2015 Name:IND― SPHINX No/Date:20/80‐

LTD.,

sion:The cOmmittee noted that fI1lH's application sent tO MSME on 31.12.2016 for comments.

is deferred to 1 6.02.2016.

5

1.2016

No/Date:0310787448
5/       131.07.2014

No.:9/14/80-ALC2/2014 Name:GEA BGR No/Date:20/80-

SYSTEM INDIA 15

1.2016

File

1/80/050/00330/AM15/

No.:33/17/80‐ALC2/2014
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rt.t"", Th" Committee noted that the firm's reply

mination and comments. Case is deferred to 16'02'2016'
as been :ち nt to DIPP On 05.01.2016

case No。 :35/14/80-ALC2/2014

Lic.No/Date:0410159316

127.08.2014
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dated 18.12.2015 has been sent tO DIⅡ  onDecision: The Committee noted that the firm's reply

28.12.2015 for comments. Case is deferred to 16'02'2016'
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Lic.No/Date:0410159517

01.10.2014

D";irir*Jh" ;"r".ittee decided to ratiff the norms based upon the written comments

ID No.30 (182y14-ME dated 05.01.2016 (copy to be sent to firm and RA).

mayttte irthernecessaw acl望κC°rdngけ
l

vide MSME
:04/24/040/00174/AM15/

「F話II里■
Meet No/Date:20/80-

Name:PRECISION
(CHENNAI)

No.:14/17/80-ALC2/2014 Name:BOTIL OIL
INDIA PVT

TD(FORMERLY BAKER OIL

File

AM15/ 0509.2014

No/Date:20/80‐

Lic.No/Date:0510391022
16.02.2016

The Committee noted that the f1111l haS been asked to furnish a certiflCate from the duly

offlcer of Directorate General of Hydrocarbons,Ⅳ
linistry of Petroleum and Natural Gas to
.    ●● 1     1_た _」
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vide letter dated 20.06.2014.The
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(INDIA)PVT 5

.2016

5

1.2016
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)ecision: The committee decided to ratifo the norms based upon the written comments vide MSME
D No.30 (l83yl4-ME dated 05.01.2016 (copy to be sent to firm and RA).

may take further necessary action accordingly.

34鵬航5υ0020%AMlα  陽角脇ν00460ハmy

1珊品児5υOm03晨Mlみ 1袖危刷iυ00282AMly

IDecision:The cOmmittee noted that DEIT宙 de letter dated 08.12.2015 has infolllled that the fl111l had
applied for the above mentioned AA on flxed nolllls basis and decided to ask the RA to intimate the
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Par″ Name:BHARAT HEAVY
ELECTRICALS LIMITED

Meet No/Date:20/80-Ｆ
Ｉ
Ｌ
ｒ
ｌ
ｌ

Decision: The Committee noted that firm's additional reply dated 21.12.2015 has been sent to DHI on
1.01.2016 for comlnents.Case is deferred to 16.02.2016.

Case No.:2/11/80‐ ALC2/2015
INDUSTRIES LIMITED

:03/95/040101010/AM l5l lt t .O:

pこ満 蔦再蔦話ぎ高品面
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lDecision : The Committee noted that DIPP representative present in the meeting has raised the

レ
HARA吐全)黒舗叩¶

Fσ岬 重 驚 :畷乱 謄
詭

郡曰 温:霞幣レ t酪』:

1器島掲50側 07ハMl″
)ecision: The Committee noted that the firm has sought time upto end-January,2016 to furnish reply
ide letter dated 30.12.2015. Case is deferred to 16.02.2016.
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Name:APAR No/Date:20/80-

16

No.:32/4/80‐ ALC2/2015
15

.2016

Name:ZENITH No/Date:20/80-

15

.2016

No.:16/20/80‐ALC2/2015 Name:H L E ENGINEERS No/Date:20/80-
LTD,

1.2016



d■ to the■111lto mmish reply:‐

Sl.No.3,4,5&11(Export Product wise)of Standard Deflciency Follllat.

is defelTed to 1 6.02.2016.
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LC2/2015 Meet No/】Date:20/80-

ALC2/2015
05.01.2016

:01/80/050/00091/AM16/
一

一

一

―

一 一 一 一
―

一 一

―

―

一

~―
一 一 ― ―

―

          deflciency letter dated l l.06.2015

Decision:The Committee noted that the flilll has not replied to the

観d Кmmder dated 13.08.2015 sentわ ■e■m on 13.10.2015t,routth′「1叩生型l買:1麟:11牡runHlucl uatou lυ .vυ .“ V・ν oψ
誌d・ 1。Lttliざ tase whh“КcJon Lぬe im tO pay apメにabにinder dated 22.12.2015 and deci(

custom duty with interest for EODC'

RA may taie further necessary action accordingly'

vide letter dated 30.12.2015.Case is defelTed to 16.02.2016.
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                   ~          )deflciency(raiSed by DIPP)letter

Decision:The Committee noted that the frm has not replied to thc

sentto them on 22.09.2015 fo1lowed by reminder 91 96.H.201,響
d inalreminder on 22.12.2015 and

Lic.No/Datc10810134866

:08/24/040/00478/AM15/

Decision:The Committee noted that the fli11l has sought time upto end―
January,2016 to fumish reply

I* iE"sen*fts/s0-Alcz201s --F*tv N",r"r a T:NaHps 
-- @lbt"t'"I I lruneNg GENERATORS luLc2tzots lDererreo

i i itiiiloit LIMITED ios'or'zoro i _-i.,'m-ffi@n'r*I l:01/80/050/001oe/AMl6/ i,oiieiriirorol0s2/AMl s/ izi'6'j:or s ioute' ro'oz'zo to.

l-
i m""f.m"r rrr" committee noted that tt 

" 
nrrn t u. sought time upto end-January , 2016 to furnish reply

I lviae letter dated 30.12.2015. case is deferred to 16.02.2016.

群  諦

No.:23/4/80‐ ALC2/2015 Name:CARL ZEISS No/Date:20/80-

.LTD, 5

.2016

10107931
16.02.2016

sion: The Committee not.d thut the fi; has not replied to the C&PC deficiency letter sent to the

directly on 03.12.2015 and decided to send final ieminder to furnish reply failing which the
.'sl1nn rlrrfw

will be reieCted withOut further notiCe with direction to the flrm tO applicable custOm duty

interest for EODCo Casc iS deferred to 16.02.2016.



rm8/4/80‐

ALC獅 5甲
囮 野

1濶 甘

to pay applicable custom duty with interest for

RLA File

:07/24/040/00001/AM16/

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIpp) letter
sent to them on 22.12.2015 and decided to send final reminder to them to furnish reply failing which
[e case will be rejected without further notice with direction to the firm to applicable custom
uty with interest for EODC. Case is deferred to 16.02.2016.

51Юル80あ 5α00182ハ Mlα  閥 万4応五υ00007AMlα   椰どルろ諾
レυマ・υVマ… υ

洒蔦 :16o22016

ication has been sent to ⅣISヽ4E on 17.07.2015 for
)n28.09.2015 and 18.12.2015 to expedite conllnents.

〕fthe application ofthe f1111l to them again.

HQ File

:01/80/050/00089/AM16/

Decision: The Committee noted that MSME representative present in the meeting has informed that
the firm is importing Chassis in semi knocked down condition from abroad which is similar to that of
M/s Globe Hi-Fab whose case has been referred to PC-IV Section to confirm whether such imports are
admissible as per Foreign Trade Policy and has recommended to seek comments from PC-fV
Section accordingly. Case is deferred to 16.02.2016.

:The Committee noted that DIPP has raised deflciency vidc ID No.12/1/2016-TSW/47

05.01.2016 as under and decided to send it to the firm to furnish reply:-

Reply submitted by the firm vide their letter dated LL.L2.2O75 has been perused which is not proper
as they have submitted copies of a invoices, Packing list, Shipping Bills, Bill of lading etc. and they
may be asked to submit the following information:

1. lnformation in respect of Sl. No. 4, 5 & 11 of Standard Deficiency Format.

FOd9nI錮1露I態臀 ltr
HARA21全ユ

鵬器鯰 漱謡ご::器妥二撫耶』l
『
器h卜w Dd“

Case No.:58/8/80-ALC2/2015 Party Name:TITAN
COMPANY LIMITED,

Meet No/Date:20/80-

Lic.No/Date:0710108038

15.04.2015

11

Udy09 t

may take further necessary action accordingly.

No.:76/8/80‐ ALC2ノ2015 1Parり Name:MAKSTEEL WIu No/Date:20/80-
HEALDS P.LTD

.2016

No。 :8/11/80‐ ALC2/2015 Namc:GRAPHITE INDIA No/Datc:20/80-

15

.2016

File

1/80/050/00215/AM16/



Decision:The COmmittee noted that the fll11l has not replied to the deflciency(raiSed by DIPP)letter

sentto them on 29.10.2015 fo1lowed by rerninder on 22.12.2015 and decided to send flnal reminder to_    ‐  ● ■   ● ´  ′■ ___^`=^^… …:`LЛ =_ハ
ハ
`inh

the flrln to fumish reply failing whiCh the Case Will be reieCted withOut further notiCe with direction

to the rlrm to applicable custoIEl duty with interest fOr EODCo Casc is deferred to 16.02.2016.

,                   1

D*ttt"* Th. *rn.ttt* *t"d tl*t the firm has not replied.to tl': 9*t^q"*I1?ti:', ':::l"じ
lSlUuら H"し υunH‖

… … …

ib.死 I~語 Htted by ttmhder dated 29.10.2015 and ind.No.46011/64/2014¨ PC‐II dated ●●  ●●   ●     ●1  ‐ ___`^_^_● ^―^1:^0■ 1△
dated 18.12.2015 and decided to raCct the case with direction

to the firm to PaY aPPlicable

custom duty with interest for EODC.

RA may tai<e further necessary action accordingly'

is defelTed to 16.02.2016.

Name:MOTHERSON
15

HQ File

:01/80/050/00183/AM16/

No/Date:20/80-

15

.2016

No/Date:20/80‐

15

1.2016

5

16.02.2016

16.02.2016
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-     3flciency(raised by C&PC)leter

ision:The Committee noted that the fll11l has not replied to the d(

to them directly on 07.12.2015 and NC further noted that the f11lll has sought one month'S tilne to

reply vide letter dated 3/12/2015.Case is deferred to 16.02.2016.

No.:15/11ノ 80‐ ALC2/2015 Name: SMC
TICS(INDIA)
ATE LIMITED

No.:74/8/80‐ ALC2/2015 NameiPOWERWIND

File:01/80/050/00180/AM16/

PRIVATE LIMITED

File

而 罰 恥 正ALCν2m5 E鍵
猟 鵬 踏 論 NOLOGY

10394137

16.022016

No.12/1/2016‐TSW/52
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        )IPP deflciency letter sent to them

cision:The comΠlittce noted that the flrln has not replied to the E

21.09.2015 fo1lowed by reminder on 06.11.2015 and flnal rerninder on 22.12.2015 and decided to

the case with direction to the fll11lto pay applicable custom duty with interest fOr EODC.

may take further necessary action accordingly'

No.:34/8/80-ALC2/2015 Name:GE INDIA No/Date:20/80‐

PRIVATE

File 110065422
HQ File

:01/80/050/00140/AM16/ 1/83/040/00017/AM16/

iion: The Committee noted that DIPP has raised deficiency vide ID

05.01.2016 as under and decided to send it to the firm to furnish reply:-



-g"r-\-rtJr4r&1-Alcrrr0l5 !P".ry N-"m"rcREATOO lM*t N"/D"I.20EG fSt"t,r* 
-lI i iuolos rNDrA pRrvArE lttcztzots lDeferred I

I I lLrMrrED los.ol.2ol6 I I

ls3iHdFile trAFib.-- ffiE"r* .._.-l
I l:01/80/0s0t0007s/AMt6t l:0aDafia0fi0013lAMl6/ lt t.os.zOts lDate:16.02.2016 |tl
I lforwarded to MSME on 04.01.2016 through email for comments. Case is deferred ,gIg:9{:___]

Reply submitted by the firm vide their letter dated 06.11.2015 has been perused which is not
complete and they may be asked to submit the following information:

7. Unit of measurement of all the import items has been indicated in Kgs. which does not
appear to be correct. Details of import items and their correct unit of measurement may be
indicated.
2. Wastage on all the import items varies a lot for the three export products. Detailed
calculations for the requirement of each raw material, export product wise with wastages claimed
at each stage of manufacturing with complete justification and supported by documentary

I evidence/drawings etc. may be submitted.
rCase is deferred to 16.02.2016.

Deferred

Datc:16.02.2016

:01/80/050/00184/AM16/ 腸 ち鵬 OЮ∞ηハM16/ 1悧 鼎

CmO108郎 4

〕not replied to the MSヽだE deflciency letter dated

renlinder and decided to send flnal renlinder to the

reieCted without further notice with direction to

brEODC.

B轟“"鋭
6

30.11.2015 has been sentto MSME on

IDate:16.02.2016

ALC2/2015
05.01.2016

F lParty Name: CHETAN IMeetNo/Dtte20/80‐ iStatus:
j Case No. : 13 18180- ALC2 12015

13

No.:5/4ノ 811‐ALC2/2015 Namc:GREAT00 No/Date:20/80‐

INDIA PRIVATE 15

1.2016

1珊品掲5υ00076晨M鰍 11.05.2015

The Committee noted that the firm's reply received through email on O4.Ol.2016 has been
to MSME on 04.01.2016 through email for comments. Case is deferred to 16.02.2016.

No.:78/8/80-ALC2/2015 Namei ZENITH No/Date:20/80¨

PVT LTD。
,

No/Date120/80-



b..fi;, Th; c;.-i*"; d*il"d;;"trfyiil;oils based on the written comments of c&Pc vide

OM No.460 l1l65l2Ol5-PC-II dated 09.09.2b15 (copy to be sent to the firm and RA)'

RA maytake fu■ her necessary acittacc° rdh」
y・

Case No。 :1/5/80‐ ALC2/2015

1孵
赫

輛需
繭;356~11王

一 一 ― 一 一 一 一 ― 一                                 .itten comments Of C&PC Vide

The Committee decded b ratO the nOrlnS based on te Ψ  ._、

RAmaytakefurthernecessaryacl望 acc°rdhgけ l

P霞りName:MINDA SILCA
ENGINEERING LTD.

Lic.No/Date:0510394373

ALC2/2015
05.01.2016

10135351
File:01/80/050/00119/AM16/

No。:50/8/80-ALC2/2015

11.2015 for commentS.Case is deferred to 16.02.2016.

is deferred to 16.02.2016.

No.:26/8/80‐ ALC2/2015 Name:BIO‐ TECH
CARE PVT.LTD

5

００２ｅ

ｍ郷
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No.:35ノ8/80-ALC2/2015 責品古

`:ECOCAIINDIA IMcetNo/Date:20/80-.LTD. lALC2l20t5
05.01.2016

the flm).CaSe is deferred to 16.02.2016.
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              ~   de uO No.30(187)/15-ME dated

〕cision:The Committee noted that MSME has raised deflciency vi

■2.2015 in the f11111's application and decided to send it to the■
111l to fumish reply(Copy tO be sent

０８０２

郷̈
・２０‐６

Name:IND― SPHINX

10394364

No.:57/8/80¨ ALC2/2015
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Decision: The committee decided to rati$r the norms based upon the written comments vide
ID No.30 (l91yl5-ME dated 29.12.2015 (copy to be sent to firm and RA).

RA may take further necessary action accordingly.

HQ File

:01/80/050/00128/AM16/
RLA File

:05/23/040/00051/AM16/ 圏辮
わЮ
"“
譴

MSME

Defer
Date:l6.02.2016

DEIT vide

to MSME
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3 case pertains to NIISA/1E,NC decided to send the application

iforexaminationandcomments.Case is defered t0 16.02.2016.

Parり Name:BEST KOKI
AUTOMOTIVE PVToLTD.

Mcet No/Date:20/80-

.01.2016

HQ File:01/80/050/00126/AM16/ RLA File
:05/23/040/00036/AM16/

Paty Name:GESTEK
ENGINEERINC PRIVATE
LIMITED

附 膨鵬OЮ∞ηハmα  l蹴鼎α“Ю"“"65 :01/80/050/00127/AM16/ :16.02.2016

ision: The Committee noted that the firm has not replied to the deficiency (raised by DIpp) letter
to them on 06.11.2015 and decided to send final reminder to them to furnish reply failing which

) case will be rejected without further notice with direction to the firm to applicable custom
ty with interest for EODC. Case is deferred to 16.02.2016.

: The Committee noted that DIPP has raised deflciency vidc llD No.12/1/2016-TSW/66
it to the fllHi tO furnish reply:―ted 05.01.2016 as under and decided to send

Reply submitted by the firm vide their letter dated O2.72.20L5 has been perused which is not
complete and they may be asked to submit the following information:

1. lnformation in respect of ltem at Sl. No. 5 of Standard Deficiency Format-export product wise
as net weight of indigenous inputs has not been indicated.

Case No。 :20/8ノ80-ALC2/2015

Lic.No/Date:0510394434

03.06.2015

Case No.:21ノ 8/80-ALC2/2015

1穆…

Date:16.02.2016

15

田磐『 ■ITttelD5‖

5

ision: The Committee noted that the firm has not replied to the deficiency (raised by DHI) letter
to them on21.09.2015 followed by reminder on 06.11.2016 and final reminder on22.12.2015 and

to reject the case with direction to the firm to pay applicable custom duty with interest for

may take further necessary action accordingly.

Name:SARTORIUS No/Date:20/80-
INDIA PVT.LTD.



2.  lnformttti3                                          '・
Ciencv Format in respect ofinnport

is defelTed to 16.02.2016.

items from SI.No.82 to 86〔 1 94 to 96.

3.  For net weight Of COmponentS tO be manufactured from impOrtitem at SI.No.96′
details of

components with net WeightS thereof mav be indiCated.

case N3.:7/11ノ 80-ALC2/2015 Party Name:L & T-MHPS

TURBINE GENERATORS
PRIVATE LIMITED
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    DIPP On 23.11.2015 for

Decision:The COmmittee noted that f11111'S application has been sent to

examination and corninents. HOWever, DIPP haS infolllled that Only some drawings and a copy of_  __   ●      ■′1  __^11^^`:^“ _△^++ハ +ム om iC nハt comnlete.examinatlon ano coIIlillじ 1lLb.■ ■υ Wし Vν■,ソ ニ 八 ^~~~^― ― ―

     活 。n sent tO them is not cOmplete.
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Case iS deferred to 16.02.2016.
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一 一 一 一 ― -      2015 has been senttO DHI on

Decision:The COmmittee noted that the flrln's reply 05.09.

folowed by retFninder on 03.11.2015 and 18.12.2015 for exarnination and cornlnentS.

14.09.2015

ase is deferred to 16.02.2016.
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Mect No/Date:20/80-

Lic.No/Date:0410160667

:04/24/040/00060/AM16/ 11.06.2015

Meet No/Date:20/80-
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Case No.:61/8/80-ALC2/2015
:鯰 瑞 A RLTD ALC2/2015

05.01.2016
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16.02.2016

16.02.2016

Name:TIL LIMITED
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los.o r.zor o

Lic.No/Date:0310796625

15.06.2015

Decision:The cOmmittee decided tO ra」
取 the nOrms based on the wri■ en comments of C&PC vidc

No.4601116012015-PC-II dated 01.10.2015 (copy to be sent to the firm and RA).

RA may take further necessary action accordingly.
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Mcet No/Date:20/80-

ALC2/2015
105.01.2016

RLA File

:07/24/040/00086/AM16/

cision: The Committee noted that firm has not replied to the deficiency (raised by MSME vide ID
30 (ll7yl5-ME dated 09.09.2015) letter sent to the firm on 29.lO.2Ol5 followed by reminder on'V・
υV、 ■■′ノ ■′

~■▼ユし uOししuvフ .υフ.乙υlυノ lCLιじi bじ Hι LOし Hじ 11lH1 0H∠ ソ.lU.∠ UlD I0110WeC Dy renllncer on
2.12.2015 and decided tO send flnal renlinder tO the f1111l tO furnish reply failing which the case will

: rejected without further notice with direction to the firm to applicable custom duty with
terest for EODC.
is deferred to 16.02.2016.

Parり Name:BIRLA
FURUKAWA FIBRE OPTICS
PRIVATE LIMITED,

~F…
“
Tは
К2/2015剛
騨夢
~

Meet No/Datc:20/80-

ALC2/2015
105.012016

Decision: The Committee noted that the firm has not replied to the deficiency letter sent directly by
DEIT vide letter No.17 (52)12015-IPHW dated 02.12.2015 and decided to send final reminder to tnl
firm to furnish reply failing which the case will be rejected without further notice with direction to

firm to applicable custom duty with interest for EODC.
ase is defelTed to 16.02.2016.

IRLA RL
:01/80/050/00160/AMl6/ l:05/241040/0011I/AMI6i 1淵鼎
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Decision: The Committee noted that firm has not replied to the deficiency (raised by DIpp) letter sent
to the firm on 29.10.2015 followed by reminder on 22.12.2015 and decided to send final reminder to the
firm to furnish reply failing which the case will be rejected without further notice with direction to

腔%餞 N DA,ハ千6.ef
唾哺ヽぬ:署:財 繋lllゴ

e

宙I淵膵強鰹聯輌:

1濶…

Case No。 :19/11/80‐ALC2/2015 Paty Namc:ZENITH
PRECISION PVT LTD.,

:01/80/050/00226/AM16/

ICase No.:46ノ 17/80‐ALC2/2015

Date:16.02.2016

17

ie喩∬掛いい

File

1/80/050/00162/AM16/

Fllc 10108399
5

File



fi.- t" "ppl["bh "".t"- 
d"ty with interest for EODC'

e is defened to 16.02.2016.

case Nα

“

2溜80‐ALC22015曹 的 Namc POLY ME〕 CUREI膏講鼎 輩
12υ 80‐

Case iS defelTed to 16.02.2016.

is deferred to 16.02.2016.

Lic.No/Date:0510394667

Pa“yNIhe:BoYSEN INDIA Meet No/Date:20/80‐

ALC2/2015

ffid*td"d t";tfy th. ,;rms based upon the written comments vide MSME

N-".i0 trgtl/ls_ME dated 10.12.2015 (copy to be sent to firm and RA).

may take further necessary actlon accordingly.

[iil'Th" c"..itt*;t"d th"ith" f; h* 
""t 

*priJiog" deficiency (raised by MSME) letter

to them on 28.09.2015 followed bv reminder on zq'rO'2015 and flyl ItT:11:-:'..::;";11::"Aill''il"i";?#J##ffi i1i"i"]fi.-ffiffi ,"pp.ri""ut"""t'

ｄＳｔａｔｕｓ‥中

05.01.2016

case No.:52/8/80‐ ALC2/2015 Parり Namei ZENITH
PRECIS10N PVT LTD.,

Meet No/Date:20/80-

.2016

No.:66ノ 8ノ80-ALC2/2015 Name: POLY MEDICURE No/Date:20/80-

No.:41/8/80‐ ALC2/2015 Namel BOYSEN INDIA No/Date:20/80-

mtt tよ c hiher neceSSaγ _型趾酬

File:01/80/050/00158/AM16/

′V`VV′ ― 一 ―     I                  I sentto c&PC On 20.07.2015

赫 eim'S apメに江iOn has beeコ

followed by reFninder on 02.11.2015 and 18.12.2015 to expedite comments.

Lic.No/Date105 10394668

Lic.No/Date:0510394688



EODC. RA may take further necessary action accordingly.

Case No。 :53/8/80‐ ALC2/2015 Paty Name:ZENITH Meet No/Date:20/80‐    IStatus:
PttCIS10N PVT LTD.,

I I lu5.u 1.2016 I i

lHa Fil. Ol/80/0s0/0dlsg/Ar!fl6l lm-e eirr - iai..n"/D"reo?10108419 l-----i
I l:07t24/040/000e7/Aut6t lzs.oe .zots I I

I

lsent to them on 28.09.2015 followed by reminder on29.10.2015 and final reminder on 18.12.2015 and I

ldecided to reject the case with direction to the firm to pay applicable custom duty with interest forl
|EODC. RA may take further necessary action accordingly _ j

-ic"* N""64/'8/s0-ALCzr0l5 P.ny Nrr.fy-E TooLS N4*t N"/D"t"2osG st"tr"
i I levr.lrurreo il.tczrzors 

ioererreaI I I los.o l.2o 16 
IIrzffim@b.r*.-j I:01/80/0s0/001'70tAMt6t i:30/2a/040t00014/AMl6/ lze.oo.zots ioate:ro.0z.zoro

I

I lfollowed by reminder on 18.12.2015 to expedite comments. Case is deferred to 16.02.2016.

~~lCaSeNo。
:35/11/80-ALC2ノ 2015

RLA File

:03/95/040/00197/AM16/

Decision: The committee decided to ratifu the norms based upon the written comments of DIPP vide
ID No.l2i l/2016/TSW83 dated 05.01.2016 as under:-

1. Net fabricated weight of 582 MT may be specified with the quantity of export item at Sl. No. 1.
2. Net empty weight of 115 MT may be specified with the quantity of export item at Sl. No. 2.
3. lmport items at Sl. No. 1 to 4 shall be of relevant grade and thickness as contained in the

export product.
4. Quantities of import items at Sl. No. t,2& 3 may be allowed as 1.05 Kgs./Kg. content in the

export products as claimed by the firm.
5. Quantity of import item at Sl. No. 4 may be allowed as 11280 Kgs. as1.03 Kgs./Kg. content in

the export products.
5. lmport items at Sl. No. 5 to 7 , 9 to 72 & L4 may be allowed on net to net basis with

accounta bility clause.
7. lmport item at Sl. No. 11 (Hydraulic Jack) and Bolt Tensioner at Sl. No. t2 to be supplied with

export items.
8. lmport item at Sl. No. 8 shall be of relevant grade and dia. as contained in the export

products and its quantity may be allowed inclusive of 2% wastage as claimed by the firm.
9. Word "Relevant" may be prefixed with the description of import item at Sl. No. 13 and its

quantity may be allowed as 478 Kgs. as 1.05 Kgs./Kg. content in the export products.
10. Quantities of import items at Sl. No. 15, 16 & 17 (welding Consumables) may be allowed as

applied for i.e. 2000 Kgs.,9500 Kgs & 9500 Kgs respectively.
RA may take further necessary action accordingly.

「

lCase No.:22 tlll80-ALC2t20l5 lParty Name: TEMA INDIA IMcet No/Date:20/80‐

1稔
加‐
町 |1諦盤∵  ドeiected

:01/80/050/00242/AM16/
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No/Date:0310796909
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HQ File:01/80/050/00229/AM16/

Decision:The COmmi■ee noted that the■ 111l has not replied to the deiciency(raiSed by

sent to them on 28.09.2015 followed by rerninder on 29.10.2015 and flnal renlinder onl・  11_ __^ι ^_ 月..^′ 、、′:+■

Lic.No/Date:0310796966

30.06.2015

SCnl LO Lilし 11l υll る 0・ Vノ .ん V■ ′ ■V■ `V● ●‐― 
ヤ′ ‐―――~~~        /applicable custOm duty with

decided to"ject the case With direction to the f111li tO pQ

EODC.RA may take fu“ her necessary acuon accOrdingly.

DIPP)letter

18.12.2015

interest for

HQ File

:01/80/050/00243/AM16/

Decision:The Committee noted that the■ 111l has sought time upto end¨
January,

vide letter dated 30.12.2015.Case is defelTed to 16.02.2016.

2016 to furnish rePlY

D*t.t"*Jl* *--ttt*@s based upon the written comments of DIPP vide

D No.l2ll/2016/TSW/86 dated 05'01'2016 as under:-

L.Netemptyweightsof182.60MT,3o.7oMT&265MTmaybespecifiedwiththequantities
of export items at Sl. No. 1,2 & 3 respectively'

lmport items at sl. No. 1 to 3 shall be of relevant grade and thickness as contained in the

export Product.
euantities of import items at Sl. No. 1 & 2 may be allowed as 1.05 Kgs./Kg. content in the

export products as claimed by the firm'

euantity of import item at Sl. No. 3 may be allowed as 15695 Kgs' as L'03 Kgs'/Kg' content in

the export Products.
lmport items at Sl. No.

export products.
4,5,8 & 9 shall be of relevant grade and dia' as contained in the

lα I貯灘器
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"θ"瞬:lm2m「
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Quantity of imPort item at Sl. No.

the export Products.
Quantities of imPort items at Sl.

claimed by the firm.
lmport items at Sl. No 6, 7, LL

accountabilitY clause.

lmport item at Sl. No. 13 to be supplied with export items'

Word "Relevant" may be prefixej with the description of import item at Sl' No' 10 and its

quantity may be allowed ats 52272 Kgs. as 1.05 Kgs./Kg. content in the export products'

Quantities of import items at sl. No. !5, L6,17 & 18 (welding consumables) may be allowed

as 549 Kgs.,2404 Kgs',3397 Kgs. & 3946 Kgs respectively'

RA may take further necessary acdol釜 C°rdingly.

4 may be allowed as 649 Kgs. as 1'02 Kgs'/Kg' content in

No. 5, 8 & 9 may be allowed inclusive of 2 % wastage as

to 14 & 19 may be allowed on net to net basis with

FFtte耐

8/11/8はLα″m5日認li朧

:03/95/040/00770/AM15/

Party Name: LARSEN &
TOUBRO LIMITED ALC2/2015

05.01.2016
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export products as claimed by the firm.
4. Quantities of import items at Sl. No. 3, 9, L0,77 & 12 may also be specified as 584 Nos.,

11190 Nos.,84 Nos.,2 Nos. & 10 Nos. respectively.
lmport items at Sl. No. 3,9,70,11 & 12 may be allowed on net to net basis with accountability
clause.
lmport item at Sl. No. 4 shall be of relevant grade and dia. as contained in the export
products.

Quantity of import item at Sl. No. 4 may be allowed as 1562 Meters (139051 Kgs.) inclusive of
2 % wastage.
Word "Relevant" may be prefixed with the description of import item at Sl. No. 5 and its
quantity may be allowed asL37731,1, Kgs. as 1.05 Kgs./Kg. content in the export products.
Quantities of import items at Sl. No. 6, 7 & 8 (welding Consumables) may be allowed as
applied for i.e. 101762 Kgs.,60000 Kgs. & t}t762 Kgs respectively.

RA may take further necessary action accordingly.

フ.

IMcet No/Date:20/80‐

1織r鰍∵
HQ File:01/80/050/00246/AM16/

鷺t乳0/00148ハmα  器辮“Ю"のω
漁も魔ll:∬

based upon the written comments of DIPP vide

1. Net fabricated weights of 659 MT, 760 MT & 1167 MT may be specified with the quantities of
exportitems at SI.No.1′ 2〔L3respectively.

2.  Net empty weights of 9o.4M丁 &27.81 MT may be specified with the quantities of export
items at SI.No.4&5 respectively.

Net fabricated weights of,77.567 MT & 56.16 MT may be specified with the quantities of
export items at Sl. No. 6 & 7 respectively.
lmport items at Sl. No. 7,2 & 3 shall be of relevant grade and thickness as contained in the
export product.

Quantity of import item at Sl. No. 1

products.

Quantity of import item at Sl. No. 2

products as claimed by the firm.
Quantity of import item at Sl. No. 3 may be allowed as 1.041 Kgs./Kg. content in the export
products as claimed by the firm.
Quantity of import item at Sl. No. 4 may be allowed as 34 Nos. on net to net basis. Weight of
this item may be allowed as applied for i.e. 78209 Kgs. inclusive of 2.13 % wastage.
lmport item at Sl. No. 5 may be allowed on net to net basis with accountability clause.
lmport item at Sl. No. 6 shall be of relevant grade and dia. as contained in the export products
and its quantity may be allowed inclusive of L% wastage as claimed by the firm.

Status:
Approved
丁

|

3.

7.

●

０

９
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|

10796959

,cision: The committee decided to ratifo the norms based upon the written comments of DIPP vide
No.l2ll/2016/TSW87 dated 05.01.2016 as under:-
1.Net erected weights of 2742.3M丁 ′2056.945 MT′ 1526 ML 214 M■ 180 MT&65 MT may
be specified with the quantities of exportitems at S:.No.l to 6 respectively.

Name:LARSEN&
LIMITED

２

　

　

　

３



i

i

Kgs., 16012 Kgs. & L6OL2 Kgs respectively' 
i

RA may take further necessary action accordingly'

g Consumables) may be alloweo as 6zuvo 
1

I

I

I

I

-'--"----J

Meet No/Date:20/80-

師

「

~

剛T憫lビ狙__
TI」gttL dedded to ratitt the nOrlns based

upon thど 1轟itten comments OfDIPP Vde

D No.12/1/2016/TSW/89 dated 05.01.2016 as under:―Ю。1〃ν∠U剛 10WЮンu“…
li滝 i臨ざ拝:語

‐
ξ高。.lt09 mavk)e specified as 33.2 MT′ 41.2 MT′

1.  Net Empty weights Of exporl            __ __^^‐ ・―ハ ^nらハA■7_^´ ^^´ +｀′Ol、′:ヽ CL E:い νLy VV5:5:=｀ J V・ ― rヽ_:Lり

l「 MT,14.7 MT,34.36M T& 33.39 MT respectivelv.
93.2 MT′ 70.2 MT′ 33.7 MT, _    ̈   ,   ^^´ A´ ハう R■ ^■ ^´´′7A∩ Aつ :
り5.∠ Mb′υ・4Mりυυ″…′

II高 l・ I品」|`e:‖owed as 80696.02 MeterS υ6062 Kgtt on net2.Quanuty ofimpOrt tem at S

to net basis as claimed bY the firm'

3. Quantity of import item at Sl. No. 2 may be allowed as 190 Nos' on net to net basis' weight of

this item may be allowed as applied toi i.e. t73L1O Kgs. as 1.02 Kgs/Kg. content in the export

4. [r"rLitnli", import item at sr. No. 3 may be arowed as 23 Nos. on net to net basis. Dutv free

weight of this item may be allowed as 11254 Kgs. as 1.184 Kgs/Kg. content in the export

products after taking 2O%o recovery from scrap'

5. Word "Relevant" may be prefixed with the description of import item at sl' No' 4 and its

quantity may be allowed as 243359 Kgs. as 1'135 Kgs/Kg' content in the export products after

taking 1/3'd recovery from scraP'

6. Quantity of import item at Sl' No' 5 may be allowed as747t Kgs'

RA mtt take mrther neCessary,空 on κC°rtt」■

& 21 MT respectively .

2. Quantity of import item at Sl' No'

basis as claimed bY the firm'

3. Quantity of import item at Sl' No'

basis as claimed bY the firm'

1 may be allowed as 47L6 Meters (5405 Kgs') on net to net

2 may be allowed as L422 Meters (1332 Kgs') on net to net

ion:The committee decided to ratitt the n0111lS baSed
upon the wiitten comments OfDIPP宙 de

io No.tzltl2016lTSw90 dated 05.01'2016 as under:-

1. Net Empty weights of export items at Sl. No. L,2 &3 may be specified as 32.9 MT, 11.9 MT

…

20/80‐

ALC2/2015
‐05.01.2016

as 2 Nos. on net

as 1.67 Kgs/Kg.

師

to net basis. DutY free

content in the export4. Quantity of import item at Sl' No' 3 may be allowed

weight of this item may be allowed as 5'318 MT'

products after taking 20%recoveryfronn sfrap:P:Uuuし い 。:に :Lu、‖=。 ‐V′
V'~「

高I′ ム ふ av be LIIowed aS 14 NoS.On netto net baJs.Duty free7. Quantity ofimportitem at S              _ ___   ´^^ :′ ――′:′― ^^_● ^ぃ●:n+haハvnハ汁Чud‖ uty υ:‖ HYV=し =｀…………
ittwed as 5.216 MT.as l.03 Kgs/Kg. content in the exportweight Of this itern mav be〔

products as claimed bY the firm'

8. Word "Relevant" maY be Prefixed
quantitY maY be allowed as 16'495

with the description of import item at Sl'

MT as 1.10 Kgs/Kg. content in the export品i蝋1

Case No.:23/11/80¨ ALC2/2015 Paty Name:TEMA INDIA
LIMITED ALC2/2015

05.01.2016

トド調器CT」:翌IEI
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No.:24/11/80-ALC2/2015 Name:TEMA INDIA
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taking L/3'd recovery from scrap.
RA may take further necessary action accordingly.

Case No.:32/11/80‐ ALC2/2015

)ecision: The committee decided to ratifu the norms
D No.l2ll/2016/TSW90 dated 05.01.2016 as under:-

based upon the written comments of DIPP vide

1. Net weight of each "support and Lamination Assembly" may be specified as 30.85 gms.
2. Words " 0.345 mm thick" may be suffixed with the description of import item at Sl. No. 1 and

its quantity may be allowed as 8448 Kgs. as L.76 Kgs./Kg. content in the export item after
taking 1/3'd recovery form scrap.

3. Words " 0.335 mm thick" may be suffixed with the description of import item at Sl. No. 2 and
its quantity may be allowed as 2920.5 Kgs. as 1,.77 Kgs./Kg. content in the export item after
taking 1/3'd recovery from scrap.

RA may take further necessary action accordingly.

Meet No/Date:20/80-
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Status:
Deferred
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Case No.:12/11ノ 80-ALC2/2015 Paty Name:SARTORIUS
STEDIM INDIA PVT.LTD. ALC2/2015

05.01.2016

Lic.No/Date:0710108453
102.072015

Decision: The Committee noted that the firm's application has been sent to DRDO on 26.10.2015 for
ments and decided to remind DRDO to expedite comments. Case is deferred to 16.02.2016.
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Meet No/Date:20/80‐

ALC2/2015
105.01.2016
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an,NeW三

Name:PERMANENT
LIMITED

No/Date:20/80-

「QⅢ釧鉤鰤的∞"晨Ⅲα

1器轟泥50Ю02り晨M附

10797012
1.07.2015

iion: The Committee noted that DIPP has raised deficiency vide ID No.l2/ll20l6-TSW92
05.01 .20 1 6 as under and decided to send it to the firm to furnish reply:-

Reply submitted by the firm vide their letter dated 02.L2.2075 has been perused which is not
complete and they may be asked to submit the following information:

1. lnformation in respect of ltem at Sl. No. 5 of Standard Deficiency Format-export product wise
as net weight of indigenous inputs has not been indicated.

2. lnformation in respect of ltem at Sl. No. 11 of Standard Deficiency Format in respect of im port
items from Sl. No. 55 to 52 & 80 to 90.

3. For net weight of components to be manufactured from import items at sl. No. 55, 56 & g7,
deta‖s of components with net weights thereof may be indicated.

is defelTed to 16.02.2016.
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is defelTed to 1 6.02.2016.

Meet No/Date:20/80‐

ALC2/2015
05.01.2016

Replysubmittedbythefirmvidetheirletterdatedl3.ll'2ol5hasbeenperusedwhichisnot
completeandtheymaybeaskedtosubmitpoint-wisereplytothefollowinginformationraisedin
NC meeting dated 0U09 /2Ot5:

l.lnformationinrespectofSl.No.4,5&ltofStandardDeficiencyFormat.exportproductwise.
2. Detailed calculations for the quantity of Tubes (import item at sl' No' 1') supported by length

and number of tubes in the export products'

3.lnformationinrespectofSl.No'L4ofstandardDeficiencyFormatforWeldingConsumables
(imPort item at St. No. 8 )

4. Separate quantities of Welding Electrodes, Welding wires/strips' Welding Fluxes etc' covered

under Welding Consumables'

ase is deferred to 16.02.2016.
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the wriien comments Of DIPP宙
de

DecisiOn:The COmmittee decided tO ratitt the n0111・
S baSed upon d

ID No.1211/2016/TSW/97 dated 05'01'2016 as under:-

l.NetEmptyweightsofexportitemsfromSl.No.ltol0maybespecifiedas32SMT,T6.lMT,r Q. 1C 19, MTNet ttHPLy wOも Hい v=WwV=… …
61:・ 面 キ

「 31.3M丁 ′25,9M十 ′and 16.46 MT&  15.18 MT92.2 MT′ 46.2 M丁 ′ 66.4 MT′

case No。 :25/11/80‐ ALC2/2015 PuttyNime: TEMA INDIA

Pa“y Name:TEMA INDIA Mcet No/Date:20/80-
case No.:27/11/80‐ ALC2/2015

24

No.:26/11/80-ALC2/2015 Name:TEMA INDIA
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.DD h● o r●lsed de■ciencv vide ID No.12/1/2016‐ TSW/96

ion:The Comlnittee noted that DIPP has raised deflciencyヽ

05.01.2016 as under and decided to Send ittO the f1111ltO fumish reply:―
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3.

4.

5.
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Quantityof import item atSl. No. l may be allowed as29373 Meters (20523 Kgs.) on netto j

net basis as claimed by the firm. j

Quantity of import item at Sl. No. 2 may be allowed as L577O7 Meters (222235 Kgs.) on net to 
]

net basis as claimed by the firm.
Quantity of import item at sl. No. 3 may be allowed as24g Nos. on net
weight of this item may be allowed as applied for i.e. 236435 Kgs. as
in the export products after taking 2O%o recovery from scrap.
Quantity of import item at Sl. No. 4 may be allowed as 6 Nos. on net
weight of this item may be allowed as 13863 Kgs. as 1.2gg Kgs/Kg.
products after taking 20Yo recovery from scrap.
lmport item at Sl. No. 5 may be allowed on net to net basis with accountability clause.
lmport items at Sl. No 5 & 7 may be deleted as not required by the firm.
Word "Relevant" may be prefixed with the description of import item at Sl. No. 8 and its
quantity may be allowed as 6355 Kgs. as 1.109 Kgs/Kg. content in the export products after
taking 1/3'd recovery from scrap.

10. Quantity of import item at Sl. No. 9 may be allowed as 5060 Kgs.
may take further necessary action accordingly.

|

to net basis. Duty free
1.135 Kgs/Kg. content

to net basis. Duty free
content in the export

６

７

９

IRA

Case No.:28/11/80‐ ALC2/2015… 町 … 鱚鰈…
1器鼎α“Ю"・“「

需臨 Ⅲ upon the written comments of DIPP vide

l. Net Empty weights of export items from Sl. No. I to I I may be specified as 3.7 MT, 1.65
MT, I.95 MT, I4.4 MT, 90.28 MT, 80 MT, 20 MT,26 MT, 428 MT, 82 MT & 54 MT
respectively .

2. Import items at Sl. No. I to 4 may be allowed on net to net basis with accountability clause as
claimed by the firm.
Quantity of import item at Sl. No. 5 may be allowed as l0 Nos. on net to net basis. Duty free
weight of this item may be allowed as 874 Kgs. as 1.146 Kgs/I(g. content in the export
products after taking 20o/o recovery from scrap.

Quantity of import item at Sl. No. 6 may be allowed as 65 Nos. on net to net basis. Duty free
weight of this item may be allowed as 47112 Kgs. as 1.233 Kgs/Kg. content in the export
products aftertaking 20%o recovery from scrap.

Quantity of import item at Sl. No. 7 may be allowed as I l2 Nos. on net to net basis. Duty free
weight of this item may be allowed as67734 Kgs. as 1.195 Kgs/Kg. content in the export
products after taking 20%o recovery from scrap.
Import items at Sl. No. 8 & 9 may be allowed on net to net basis with accountability clause.
Quantity of import item at Sl. No. l0 may be allowed as 128 Nos. on net to net basis. Duty free
weight of this item may be allowed as 24900 Kgs. as L068 Kgs/Kg. content in the export
products aftertaking 20oh recovery from scrap.
Word "Relevant" may be prefixed with the description of import item at Sl. No. ll, 12 & 13.
Quantity of import item at Sl. No. I I may be allowed as applied for i.e. 1 15543 Kgs. as 1.074
Kgs/Kg. content in the export products.

as l.208 Kgs/Kgocontenthl

3.

4.

5。

6.

7.

8.

9.

10.

11.

12.
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Import items at Sl. No l4 &. 15 may be deleted as not required by the firm.
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,c al10wed as 8919 Kgs.

RA may take further necessary uttton *"otdhgly' .-

1. Net Empty weights of export items from Sl' No' 1to 13 "v.?: 
tl".t]ti",l" il:l li]' ii':]

MT,9.46 MT′ 30.8 MT′ 5.39 MT′ 95.12
MT′ 5.78 MT′ 13.18 MT′ 3.52 MT′   42.51 MT′

34.52
MT,9.46M丁 ′ 30.8M:′ D.5り Ⅳ ::′ フ D・ 0乙 lVi:′ 」・ IV=▼ ''′
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MT,42.51 MT& 34.52 MT respectivelv.                  5 Meters(125304 Kgs.)onnettOI

2. Quantity ofimportitem at SI.No. l mav be a‖
owed as 134931                          1

to net basis. DutY free

content in the exPort

to net basis. DutY free

content in the export

net basis as claimed bY the firm'

3. Quantity of import item at Sl' No' 2 may be allowed as 84 Nos' on net

weight of this item may be allowed as 61.268 Kgs, as 1.108 Kgs/Kg.

products after taking 20% recovery from scrap'

4. Quantity of import it.' 't 
St' No' 3 may be allowed as 8 Nos' on net

weightofthisitemmaybeallowedas8g8lKgs.asl.l03Kgs/Kg.
products aftertaking 20% recovery from scrap'

5. Quantity of import item at Sl' No' 4 may be allowed

weight of this item may be allowed as 21322 Kgs' I

products after taking 20% recovery from scrap'

6. lmport item at sl. N;. 5 may be allowed on net to net basis with accountability clause'

7. Quantity of import item at sl. No. 6 may be allowed as 60 Nos' on net to net basis' Duty free

weight of this item may be allowed asL477o Kgs. as t.257 KeslKg. content in the export

products after taking 20% recovery from scrap'

g. Word ,,Reler.nt" ,Jy be prefixed with the description of import items at Sl' No'7 & 10'

g. Quantity of import item at Sl. No. 7 may be allowed as 56406 Kgs' as 1'09 Kgs/Kg' content in

the export products after taking 1/3'd recovery from scrap'

10. lmport items at Sl. No 8, s, t7, L2& 13 mav be deleted as nolle,llr'""1?'.ti:ilr[, 
.,.,nt.nt in

「
―

―

■

I as 15 Nos. on net to net basis' Duty free

as 1.173 Kgs/Kg. content in the export

l   ilビ  
¨

RA mり tよC hiher necessary"」 01彎Or"ngリ

case No.:30/11/80-ALC2/2015

D No.1211/2016/TSW/100 dated 05'01'2016 as under:-

l.NetEmptyweightsofexportitemsfromSl.No.lto2lmaybespecifiedasunder:

26

e written comments of DIPP vide

No.f Zlf pOf 6/TSW/99 dated 05'01'2016 as under:-

No.:29/11/80‐ALC2/2015 Name:TEMA INDlA No/1Date:20/80-

File:01/80/050/00236/AM16/
10797164

10.07.2015

Name:TEMA INDIA No/1)ate:20/80-

.2016

10797165

10.07.2015
― ― ― ― ― ― ―

ニ ー ~_____― ― ― ― ― ― ― ―
~~¨ ― ― ―

~― ― ― ―
~― ― ― ― ― ― -1-~~~~~～

1-―

～ ―
~¨ ~~~ 

「
三

――

:The committee decided to ratitt the n011・
lS based upon the wntten COmments ofDIPP宙

de



No. Weight(M丁 ) No. Weiqht(M丁 ) No. Weicht(MT)

1 30.48 8 279.6 Ｃ
Ｊ 7.5

2 0.80 9 32.646 16 3.95

3 9.45 10 9。 91 17 3.1

4 12.10 3.67 18 4.539

5 5。 31 12 13.27 19 30.48

6 4.52 13 5.72 20 30.48

7 7.393 14 5.4 21 8.92
2. Quantity of import item at Sl. No. 1 may be allowed as 84504.08 Meters (92011 Kgs.) on net

to net basis as claimed by the firm.
3. Quantity of import item at Sl. No. 2 may be allowed as 171 Nos. on net to net basis. Duty

free weight of this item may be allowed as 72742 Kgs. as 1.059 Kgs/Kg. content in the
export products after taking 2oYo recovery from scrap.

4. Quantity of import item at Sl. No. 3 may be allowed as 16 Nos. on net to net basis. Duty free
weight of this item may be allowed as 803 Kgs. as 1.156 Kgs/Kg. content in the export
products after taking 2o%; recovery from scrap.

5. lmport items at Sl. No 4 & 5 may be deleted as not required by the firm.
6. Word "Relevant" may be prefixed with the description of import item at Sl. No. 6 and its

quantity may be allowed as7457 Kgs. as 1.068 Kgs/Kg. content in the export products after
taking 1/3'd recovery from scrap.

12. Quantity of import item at Sl. No. 7 may be allowed as 1805 Kgs.

RA may take further necessary action accordingly.

―
冨

1鷺λうl,OЮ 0277/AM16/
Lic.No/Datc:0310797267

15.07.2015

The committee decided to ratifu the norms based upon the written comments of DIPP vide
ID No.12/1/2016/TSW/101 dated 05,01.2016 as under:¨

1. Words " 0.225 mm thick" may be suffixed with the description of import item at and its
quantity may be allowed as 3944 Kgs. as 2.32 Kgs./Kg. content in the export item after taking
1/3'd recovery from scrap.

RA may take further necessary action accordingly.

1/80-ALC2/2015 1Pa● y Name:PERMANENT

IMAGNETSLIMITED

匝
ALC2/2015
05.01.2016

婚鮮…
Ю2鵬 轟泥5υ∞
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Decision: The Committee noted that the firm's application has been sent to MSME on23.11.2015 for
ments.As requcsted by R4Sh/1E copy ofthe application again sentto them on 07.01.2016.

〕is defelTed to 16.02.2016.

:01/80/050/00240/AM16/

27

No/Date:20/80-

No.:28/17/80‐ALC2/2015 Name:BANCO
(INDIA)



icase No。 :29/17/80¨ALC2/2015 PartyName: AUROLAB

HQ File

:01/80/050/00221/AM16/

Meet No/Date:20/80‐

ALC2/2015
05.01.2016

Lic.No/Date10210205993

17.07.2015

lied to the deficiency (raised by' DIPP on
- r^ 

^n 
t < ^-I l^^:i-rl f^Decision:The COmmittee noted tnaI Inc 1lΠ

II Ilas llυ し 1●Pll■ uし vし■■V―
‐^●▼~~― ′ 一ヽ     ´

13.10.2015)letter sent tO them on 29.10.2015 fol10wed by reminder on 22.12.2015 and decidcd to^  ● ●    ■  ●・=・ ____L:^L`■ ^^_●△、■711l hO reierted without further
Ⅷ キ軋 :::≒籠檻 1ざ

l孟
玉ギ
・
綸 予高品」蔦fl・9,lS,耐

lbertted whhO頭 i山∝
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 iuty with interest for EODC.
notice with direction to the fli11l tO pay applicable custom (

is dcferred to 1 6.02.2016.

鶴 take further neceSSary action accordingly.

may take further necess,■ acti° n accOrdingl■

Mcet No/Date:20/80-

ALC2/2015

105.01.2016

I-i.NoOut.,04 I 0 I 60846

29.07.2015

Mcet No/Date:20/80¨
.Case No.:14/11/80‐ALC2/2015

:02/24/040/00061/AM16/

Party Name: NEW TECH

Case No.:20/20/80‐ ALC2/2015 Party Name: PREETHAMS

:04/24/040/00091/AM16/:01/80/050/00397/AM16/

28

is defelTed to 16.02.2016.

Name:LINDE INDIA
15

1.2016

駒 叫К2/2015脚翻 :鵬E

一
一

―

一
―

―

一

―

一

一

一

一

一 一

一

―

喘

i器

鮮 話 努 .淵 キ 蹴

ision:The Committee noted that the f1111l has not replied to thC(

tothem on 21.09.2015 followed by reminder 9n 06.H.2015 Td.. __^J_,… 粋●:轟0,OOt ttrlem on zl.Uソ .ZUl'■OHυ Wラu υJll:・
1品」葛ふ蔦Ti予葛メたable custOm duty with interest fOrto raect the case with directic

LIMITED

No.:12/17/80‐ALC2/2015

No/Datei20/80-

鰤
２０‐６
‐２

１

．



ion: The Committee noted that DIPP representative present in the meeting has raised the
firm's application and decided to send it to the firm to furnish reply:-following deficiencies in the

l.No.3 4, 5 & I I of Standard Deficiency format.

is defelTed to 16.02.2016.

1器器
α
"Ю
剛∬6 Btt16Ю

2獅
Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter
sent to them on 22.122015 and decided to send final reminder to the firm to furnish reply failing
which the case will be rejected without further notice with direction to the firm to pay applicable
custom duty with interest for EODC.
Case is deferred to 16.02.2016.

13aseNo.:7/17/80‐

ALC2/2015

RLA File

:52/24/040/00029/AM16/

PT″ Name:BORG WARNER
EMISSIONS SYSTEMS INDIA
PVTo LTD

109

Meet No/Date:20/80-

辮鼎
α
“
Ю
"Я
%

The committee decided to ratifu the norms based upon the written comments of DHI vide
basis with AA No.0510390633 datedNo.3 (204)/15-TSW (B) dated 15.12.2015 on repeat

L08.2014 (copy to be sent to firm and RA).

RA may take further necessary action accordingly.

HQ File RLA File

:31/83/040/00060/AM16/:01/80/050/00228/AM16/

)ecision: The committee decided to ratifu the norms based upon the written comments vide MSME
D No.30 (l I ly15-ME dated 31.12.2015 (copy to be sent to firm and RA).

may take further necessary action accordingly.

Meet No/Date:20/80‐

t*_*_'*_-'

jDecision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP on

102.12.2015) letter sent to them on 22.12.2015 and decided to send final reminder to the firm to furnish

lreply failing which the case will be rejected without further notice with direction to the firm to pay

iapplicable custom duty with interest for EODC. Case is deferred to 16.02.2016.

理i::

Case No.:8/17ノ80-ALC2/2015 Parり Name:HLE
ENGINEERS PVT LTD, ALC2/2015

05.01.2016

:01/80/050/00312/AM16/

ALC2/2015
0501.2016

ALC2/2015
05.01.2016

Lic.No/Date13 110065574

03.08.2015

Case No。 :6ノ 17/80‐ALC2/2015 Pa■y Name:ISGEC HITACHI
ZOSEN LIMITED ALC2/2015

05.01.2016

29

罵職膏鳳報耶よli

No/Date:20/80-

11/AM16/

No.:21/11/80‐ALC2ノ2015 Name:YORK No/1Date:20/80-

EQUIPMENT(
PRIVATE LIMITED

16.02.2016



Case No.:31/17/80-ALC2/2015Ｆ

Ｌ

Ｆ

Ｉ

HQ File

:01/80/050/00335/AM16/
RLA Flle

:34/24/040/00136/AM16/

Mcet No/Date:20/80-

ALC2/2015

1蹴器
αttЮ
“
И郎

Decision: The Committee noted that the firm's application has been sent to MSME on
comments. Case is defened to 16.02.2016.

Patt Name:TREFILERIES
WIRE INDIA PVT LTD

105.01.2016

23.11.2015 for

~~F観
¨ 17/80-ALCT山

1酬 干
憲港硼謂高■

|

H31器航50Ю0354/AⅢα l鷺危監υOm90晨m″
Lic.No/Date:0510395154

03.08.2015

り|夕獄 :肥 ∫w獅 ∬ ξl夕|」‰ 麗 n:電£∬∬警:鮒1躍l蹴盟

`¶

淵 潔 t『鳳 ill
eply failing which the case will be rgected without furher nOtice with direction to the■ 111l to payl

ppHcabL custom duサ wtth h“rest br EODC.Caseお dettred to l型
型 lf・ ________J

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP on

fHa Fite-- _-mA"Fl. *lI-i.No/Dat"rtqtoo+:,irii6 
D.f**----

i:ot)aoto so/oo337tAMt6/ l:.ro'iii6oo,o00es/AMl6/ lo+.oe.zo,s loui"'ro.oz.zorol14i-
lDecision: The Committee noted that the firm has not replied to the C&PC deficiency letter sent to

lthem directly vide letter F.No.4601118812008-PC-II dated 30.11.2015 and decided to send final
lreminder to the firm to furnish reply failing which the case will be rejected without further notice with

ldirection to the firm to pay applicable custom duty with interest for EODC.
jCase is deferred to 16.02.2016.

1珊Ъ∬魃
RLA Flle

:34/24/040/00113/AM16/

: The Committee noted that the firm has not replied to the C&PC deficiency letter sent to
directly vide letter F.No.460lI/88/2008-PC-II dated 30.11.2015 and decided to send final
inder to thc■111l to furnish reply failing which the case will be raccted wtthout further notice wtth

ion to the firm to pay applicable custom duty with interest for EODC.
is deferred to 1 6.02.2016.

directly vide letter F.No.46011/88/2008-PC― II dated 30.11.2015 and decided to send flnal
inder to the■111l to fumish reply failing which the case will be tteCted wtthout futther nodce wtth

ion to the firm to pay applicable custom duty with interest for EODC.
is deferred to 16.02.2016.

蹴辮
側∞組柁5 Btt16¨

6

~F猥
…7/80-ALα血1鞘ざ鶉 腰鮮…

The Committee noted that the firm has not replied to the C&PC deficiency letter sent to

:01/80/050/00338/AM16/

116

16.02.2016

。LTD.

16.02.2016

No.:33/17/80-ALC2/2015 Namei NETAFIM No/Date:20/80-

T10N INDIA
1.2016

No。 :34/17ノ80‐ALC2/2015 No/Date:20/80‐

15

16

Flle

File 10041424
1/80/050/00339/AM16/ 14/AM15/ 16.02.2016



Date:16.02.2016

Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to
them on 22.12.2015 and decided to send final reminder to the firm to furnish reply failing which the

will be rejected without further notice with direction to the firm to pay applicable custom duty
with interest for EODC.

Case is deferred to 16.02.2016.

Parり Name:DEE
DEVELOPMENT
ENGINEERS LTD.

Decision: The committee decided to rati$ the norms based upon the written comments of DHI vide
UO No. Nil dated 05.01.2016 (copy to be sent to firm and RA).

RA may take further necessary action accordingly.

丁
F獲

血 16/17/80‐札 α 側 51器
冊 」

A¨ M閤

翻 ぽ

"

Lic.No/Date:5610004654
10.08.2015

Defer

Date:16.02.2016

Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to

lthem on 22.12.2015 and decided to send final reminder to the firm to fumish reply failing which the
case will be rejected without further notice with direction to the firm to pay applicable custom duty

Mect No/Date:20/80-

FURUKAWA FIBRE OPTICS IALC2/2015

″01器品児5υ00347晨M附
~

:17/24/040/00033/AM16/

Decision: The Committee noted that the firm has not replied to the DIT deficiency letter sent to them
22.122015 and decided to send final reminder to the firm to furnish reply failing which the case

will be rejected without further notice with direction to the firm to pay applicable custom duty with
interest for EODC. Case is deferred to 16.02.2016.

IMectNo/Dtte20/80¨

1諸r盤∵
耐
町

「

Decision: The committee decided to ratifu the norms based upon the written comments of DHI vide

Casc No.:23/17/80‐ ALC2/2015
IALC2/2015
05.01.2016

Lic.No/Datc:0510395263

07.08.2015

Case No.:43/17/80… ALC2/2015

F観

¨冊ALC2/2帖
|

:01/80/050/00313/AM16/

Party Name: TIL LIMITED

:02/24/040/00081/AM16/

j監
:話器熙 デ上

No.:21/17/80‐ALC2/2015 Name:PHOENIX FOILS No/Date:20/80‐

15

1.2016

interest for EODC.
is deferred to 16.02.2016.

Name:BIRLA

ATE LIMITED,

.LTD.

:01/80/050/00320/AM16/

Lic No/Date:1710006162



UO No.3(201)/2015-TSW(B)dated 07.12.2015(copy tO be sent to f1111l and RA).

RA rnay take further necessary action accordingly.

Case No.:32/17/80‐ ALC2/2015 Party Name: NETAFIM
IRRIGAT10N INDIA

Mect No/Date:20/80-

ALC2/2015

RLA File

:34/24/040/00273/AM15/ B宥に囲6
The Committee noted that the firm has not replied to the C&PC deficiency letter sent

to the firm by C&PC vide letter F.No.46011/88/2008-PC-II dated 30.11.2015 and decided to
final reminder to the firm to furnish reply immediately failing which the case will be rejected

ithout further notice with direction to the firm to pay applicable custom duty with interest for EODC.
is deferred to 16.02.2016.

Meet No/Date:20/80-

HQ File RLA File

:03/95/040/00227/AM16/:01/80/050/00326/AM16/

The committee decided to ratifu the norms based upon the written comments of DHI vide
No. Nil dated 05.01 .20161wastage on repeat basis of AA No. 0310760909 dated 06.12.2013 and

No. 0310610650 dated 12.01.201 I as requested by applicant vide their letter dated 10.12.2015.

RA may take further necessary action accordingly.

05.01.2016

:01/80/050/00336/AM16/

Lic.No/Date:3410041457

14.08.2015

iCase No。 :22ノ 17/80-ALC2/2015 Pa●y Name:L&T― MHPS
BOILERS PVT LTD lALc2tzots

05.01.2016

Lic.No/Date:0310798232

17.08.2015

Meet No/Date:20/80‐

ALC2/2015
05.01.2016 町

RLA File

:56/24/040/00024/AM16/

The Committee noted that the firm has not replied to the

on 22.12.2015 and decided to send final reminder to the firm to
will be rejected without further notice with direction to the firm
interest for EODC. Case is deferred to 16.02.2016.
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DIPP deficiency letter sent to
furnish reply failing which the
to pay applicable custom duty

RLA File

:05/23/040/00202/AM16/ 1燃鼎
α
“
Ю
"∝
阿
Defer
Date:l6.02.2016

Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter dated

02.12.2015 sent to them on 22.12.2015 and decided to send final reminder to the firm to furnish reply
failing which the case will be rejected without further notice with direction to the firm to pay

icable custom duty with interest for EODC. Case is deferred to 16.02.2016.

Mcet No/Date:20/80-

ALC2/2015
05.01.2016

Case No.:24/17/80‐ ALC2/2015 Party Name: ISGEC HITACHI
ZOSEN LIMITED

:01/80/050/00328/AM16/

Case No.:18/17/80¨ ALC2/2015 Party Name: UNIRAY
MEDICAL LLP

32

.LTD.

No.:17/17/80¨ALC2/2015 Name:SHAKTIPUMPS
LTD.,

File

1/80/050/00321/AM16/

No/Date:20/80-

5

1.2016

File



黒 h、蕊
Decision: The Committee noted that the firm's application has been sent to C&PC on 23.1 I .2015 for
comments. Case is deferred to 16.02.2016.

Paty Name:BIRLA
FURUKAWA FIBRE OPTICS
PRIVATE LIMITED,

HQ Flle

:01/80/050/00361/AM16/      1: Date:16.02.2016

ion: The Committee noted that the firm has not replied to the DEIT deficiency letter sent
ly to the firm by DEIT vide letter F No.17 (53)/2015-IPHW dated 02.12.2015 and decided to
final reminder to the firm to furnish reply immediately failing which the case will be rejected

further notice with direction to the firm to pay applicable custom duty with interest for EODC.
is defelTed to 16.02.2016.

Case No.:49ノ 17/80…ALC2/2015
ヽ

Decision:The committee decided to ratitt the n。 111ls baSed upon the writen comments of DHI宙 de

UO No.3(206ソ 2015‐ TSW(B)dated 07.12.2015(copy tO be sentto f1111l and RA).

RA Inay take further necessary action accordingly.

Mcet No/Datc:20/80-

Decision: The Committee noted that the firm has not replied to the deficiency (raised by C&PC) letter
sent to them directly on 07.12.2015 and decided to send final reminder to the firm to furnish reply
failing which the case will be rejected without further notice with direction to the firm to pay

icable custom duty with interest for EODC. Case is deferred to 16.02.2016.

ELECTROSPARK PVT.LTD
Mcet No/Date:20/80‐

ALC2/2015
05.01.2016

Mcet No/Date:20/80-

ALC2/2015
05.01.2016

1濶…
mα  l懸器α固"%″38府16∽ 2∝″
l application has been sent to E》 HI on 23.11.2015 for
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Case No.:57/17/80‐ ALC2/2015

ALC2/2015
05.01.2016

Case No。 :66/17/80-ALC2/2015 Party Name:MOTHERSON
SUMISYSTEMS LTD。

,

"0鵬
島児50Ю∞70/AM16/ 膨 棚 υ∞%4ハmα  l蹴 鼎

C“ Ю
"""B鳶 16Ю2獅

ALC2/2015
05.01.2016

1器品泥5υ00322ハ M16/
10798527

File 1710006165
17/24/040/00043/AM16/

No/Date:20/80-

33



: The Committee noted that the firm's application has been sent to MSME on23.11.2015
ts.Case is deferred to 16.02.2016.

ICase No.:48/17/80‐ALC2/2015 Party Name: LINITOP
AQUACARE

Meet No/Date:20/80‐

ALC2/2015
05.01.2016

RLA File

:03/95/040/00422/AM16/

Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to
them on 22.12.2015 and decided to send final reminder to the firm to furnish reply failing which the

will be rejected without further notice with direction to the firm to pay applicable custom duty
with interest for EODC.Casc is deferred to 16.02.2016.

RLA File

:03/94/040/00455/AM16/

ision: The Committee noted that the firm's application has been sent to DIPP on 31.12.2015 for
ments.Case is deferred to 16.02.2016.

Meet No/Date:20/80‐

ALC2/2015
105.01.2016

:03/94/040/00456/AM16/:υ 1/Oυ /υ Dυ /υυttυ D/AIV11 0/      1:UO/ソ 4/U4U/UU4DO/AIV11 0/      IUソ .Uソ・ZUID             IIりate:lo.uz.ZUl

Decision:The COnllnittee noted that the f11111'S application has been sentto DIPP on 31.12.2015 for

ts.Case is deferred to 16.02.2016.

Meet No/Date:20/80-

ALC2/2015
105.01.2016

RLA File

:05/23/040/00228/AM16/

Decision: The committee decided to ratifu the norms based upon the written comments of DHI vide
UO No.3 (202)12015-TSW (B) dated 07 .12.201 5 (copy to be sent to firm and RA).

RA may take further necessary action accordingly.

Meet No/Date:20/80-

Deferred

HQ File

:01/80/050/00405/AM16/

RLA File

RLA File

:03/95/040/00249/AM16/

1翻鼎
α∞Юttθ
囲薦薦

Lic.No/Date:0310798796

10.09.2015

Decision: The Committee noted that the firm has not replied to the
on 22.12.2015 and decided to send final reminder to the firm to
will be rejected without further notice with direction to the firm

with interest for EODC.Case is deferred to 16.02.2016.

DIPP deflciency letter sent to

fll■lish reply failing which the

to pay applicable custom duty

:01/80/050/00352/AM16/

Case No.:23/20/80-ALC2/2015

:01/80/050/00400/AM16/

Paty Name:GODuJ&
BOYCE MFG.CO.LTD., ALC2/2015

05.01.2016

Lic.No/Date:0310798722

08.09.2015 Date:16.02.2016

Casc No.:28/20/80-ALC2/2015 P釘サName:GODREJ&
BOYCE MFG.CO.LTD.,

Case No.:19ノ 17/80-ALC2/2015 Party Name:DENSO
HARYANA PVT.LTD.,

Lic.No/Date:0510395572
:01/80/050/00323/AM16/

ICase No。 :47ノ17/80-ALC2ノ2015 Party Name: LARSEN &
ITOUBRO LIMITED

:01/80/050/00351/AM16/

ALC2/2015
05.01.2016

Date:16.02.2016

34

No/Date:20/80-



ICaseNo.:54/17/80-ALC2/2015

:01/80/050/00358/AM16/

Parり Name:ISGEC HEAVY
ENGINEERING LIMITED ALC2/2015

05.01.2016

Decision: The committee decided to ratiff the norms based upon the written comments of DHI vide
UO No.3 (2ll)12015-TSW (B) dated 18.12.2015 (copy to be sent to firm and RA).

RA may take further necessary action accordingly.

RLA File

:05/23/040/00237/AM16/

RLA File

:05/24/040/00278/AM16/

囲辮
Ш%"8

HQ File

:01/80/050/00368/AM16/

138 Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to
furnish reply failing which the
to pay applicable custom duty

hem on 22.12.2015 and decided to send final reminder to the firm to
will be rejected without further notice with direction to the firm
ith interest for EODC.

is defelTcd to 1 6.02.2016.

Mcet No/Date:20/80‐

ALC2/2015
05.01.2016

Lic.No/Date:0510395640

16.09.2015

Decision: The Committee noted that the firm's application has been sent to DHI on 23.11.2015 for

is defelTed to 16.02.2016.

ICaseNo。

:62/17ノ80-ALC2/2015

RLA File

:05/24/040/00273/AM16/

Decision:The cOmrnittee noted that the■ 1111's reply dated 09.12.2015 has been sent to C&PC on
14.12.2015 for conllnents.

is deferred to 1 6.02.2016

No.:21ノ20/80-ALC2/2015 Mcet No/Date:20/80‐

ALC2/2015  ・
05.01.2016

RLA File

:56/24/040/00027/AM16/ 16.02.2016

ision: The Committee noted that the firm's application has been sent to DIPP on 31.12.2015 for

lLic.No/Date:05 I 0395606

Ir+.oe.zor s Date:16.02.2016

Paty Namei POLY
MEDICURE LTD.

:01/80/050/00366/AM16/

Party Name: SHAKTI
|(INDIA)LTD.,

:01/80/050/00398/AM16/
Lic.No/Date:5610004687

18.09.2015

is defelTed to 1 6.02.2016.
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No/Date:20/80-

No.:64/17/80-ALC2/2015 Name:SMC
TICS(INDIA)
ATE LIMITED

No。 :56/17/80-ALC2/2015 Name:DEE
ENGINEERS

File

/80/050/00360/AM16/

No/Date:20/80-

０８０２ＣＭ
‐５
醐
翔



Case No。 :1/14/80‐ ALC2/2015 Party Name: DIAMOND
METAL SCREENS(P)LTD

HQ File

:01/80/050/00283/AM16/
一 ― 一 一 一 ― 一 一

一 一 一 一 一 一 一 一 一 一
～
一 一 一 一 一
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    rlns on repeat basis based

Decision:The COmmittee decided to ratitt the n01

0orninents of DIPP Vidc ID No.12/1/2016/TSW/142 dated 05.01.2016 as under:¨

word ,,relevant" may be prefixed with the description of import items at sl' No' 1 & 2'

Quantity of import item at sl. No. 1 may be allowed as L5447 Kgs' as L'L0 Kgs'/Kg' content

in the export product at Sl. No. 1 after taking 1/3'd recovery from 
lt^'iP. ^ vn. tva ranranr in‖luにいνυ:Lν :υuvぃ uヽ‐,iξ

I・品:‐:Lttbぎ aiowed as 7661 Kgs. as l.10 Kgs./Kg.content in3. Quanuty ofimpOrt tem al
the export product at Sio No.2 after taking 1/3rd recovery from sCrap.

RA maytake ttrtheinecessav a,119nacC° rdhgy.

HQ File

:01/80/050/00284/AM16/ :04/24/040/00136/AM16/ 21.09.2015

by C&PC)letter

to fumish reply

the flHn to pay

:07/24/040/00203/AM16/

LicoNo/Date:0710108755

Mcet No/Date:20/80¨

ALC2/2015

Lic.No/Date:0410161040

upon the written

Decision:The Committee noted that the fl111l has not replied tO the deflciency(raiSed

sent to them directly on 17.12.2015 and decided to Seid inal reminder to the i1111_´      ^  ■      |・     _:‐ 1  ■:_^^`:^^ +^

failing whiCh the case will be raCCted without further notice with direction to

applicable custom duty with interest fOr EODC.Case iS deferred to 16.02.2016.

05.01.2016

Date:16.02.2016

HQ Flle

:01/80/050/00315/AM16/ :04/24/040/00124/AM16/ ;ド調器α“
m∞9B窟にお201RLA File

icase No。 :11/17/80-ALC2/2015

becision: The Committee noted that the firm has

ithe application and decided to send reminder

Iimmediately for ratification of the case'

not furnished
to the firm

ANF4A and APPendix 11 along with

to submit the same, dulY filled in,

ICase is deferred to 16.02.2016.

Meet No/Date:20/80‐

ALC2/2015

丁 囲 藉 Imα

l躍:鳳il:rl∬胤鯉lil∬∬漁身∵Ⅷ北蜆帯t∬

RA mり takehrtherneceSSaryⅢ

|

recommendation of DHI

P釘りName:ALSTOM INDIA
LIMITED,

Mcet No/Date:20/80‐

ALC2/2015

PI再雨 amLli H D INDUSTRIES
PRIVATE LIMITED

05.01.2016

Lic.No/Date:0410161030

レ1.09.2015

Case No.:36/17/80-ALC2/2015

:01/80/050/00340/AM16/

05.01.2016

36

.09.2015

No.:13/17/80-ALC2/2015



: The Committee noted that the firm's application has been sent to DHI on

Case is deferred to 16.02.2016.

Parサ Name:DEE
DEVELOPMENT
ENGINEERS LTD.

Decision: The committee decided to ratiSz the norms based upon the written comments of DHI vide
UO No. Nil dated 05.01.2016 (copy to be sent to firm and RA).

RA may take further necessary action accordingly.

Paty Name:POLY
MEDICURE LTD.

Mcet No/Date:20/80¨

ALC2/2015
05.01.2016

The Committee noted that the firm's reply dated 09.12.2015 has been sent to C&PC on
16.12.2015 for conllnents.Case is defelTed to 16.02.2016.

1濶…
1蹴鼎

C“Ю
"57341

Defer

Date:16.02.2016

“
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α

“

Ю

"5738B鳶 16Ю2知 6

ision: The Committee noted that the firm's reply dated 09.12.2015 has been sent to C&PC on
16.12.2015 for comments.Case is deferred tO 16.02.2016.

Case No.:59/17/80‐ ALC2/2015 1PatyName:POLY Meet No/Date:20/80‐

MEDICURE LTD. ALC2/2015

Mcet No/Date:20/80-

ALC2/2015
05.01.2016

Lic.No/Date:0510395737

24.09.2015

Decision:The COmmittee nOted that the f11lH's reply dated 09.12.2015 has been sent to C&PC on

14.12.2015 for cominents.Casc is defelTed to 16.02.2016.

Mcet No/Date:20/80‐

ALC2/2015
05.01.2016

Case No。 :55/17/80‐ALC2/2015

Lic.No/Date:0510395690
:01/80/050/00359/AM16/ :05/23/040/00247/AM16/

Case No.:63/17/80‐ ALC2/2015

Case No.:58/17ノ 80‐ALC2/2015 Party Name: POLY
MEDICURE LTD.

:01/80/050/00362/AM16/ :05/24/040/00287/AM16/

05.01.2016

Case No。 :61/17/80‐ALC2/2015 Party Name: POLY
MEDiCURE LTD.

37

No/Date:20/80-

5

1.2016

File

/80/050/00367/AM16/

The Committee noted that the firm's reply dated 09.12.2015 has been sent to C&PC on
12.2015 for comments.Case is deferred to 16.02.2016.

No.:`0/17/80-ALC2/2015

File

/80/050/00364/AM16/



じI;〕器
e:0510395735

*irir"; The Committee noted that the firm's reply dated

.12.2015 for comments. Case is defened to 16'02'2016'

11.12.2015 has been sent tO C&PC on

蹴器α“
Ю剛
“
3開
lm2∝ 6

Case No.:14/17/80-ALC2/2015 Par″ Name:BHARAT HEAVY
ELECTRICALS LIMITED ALC2/2015

05.01.2016

:01/80/050/00318/AM16/ :04/24/040/00117/AM16/

Case No.:3/14/80‐ ALC2/2015 Party Name: BHARAT HEAVY
ELECTRICALS LIMITED

Meet No/Date:20/80-

IALC2/2015
05.01.2016

Case No.:37/17/80‐ ALC2ノ2015 P冨りName:BORG WARNER
EMISSIONS SYSTEMS INDIA

RLA File

:05/23/040/00245/AM16/

PVT.LTD
Lic.No/Date:0510395756

29.09.2015
:01/80/050/00341/AM16/

RA maytake fu■ her necessary acdon,ccttdingly.

:01/80/050/00342/AM16/

ision:The committee decided to ratitt the n0111lS based upon the written comments of DIII vide

No.3(205)/2015/TSW(B)dated 15.12.2015(copy tO be sentto f1111l and RA).

Lic.No/Date:0510395753

D*t'i,*ffit"*ttfy;h;norTnsbaseduponthewrittencommentsofDHIvide
UO No.3 (210/15/TSW (B) dated l8.l2.2}il5 (copy to be sent to firm and RA)'

may take fu“her necessary actio,acC° rdmgly.

Meet No/Date:20/80-

ALC2/2015
05.01.2016

RLA File

:05/23/040/00264/AM16/

Decision:The committee decided tO ratitt the n0111ls baSed upon the written comments of DⅢ
 vide

Pa“y Name:ISGEC HEAVY
ENGINEERING LIMITED

iCase No.:38/17/80‐ALC2/2015

躙
Mcet No/Date:20/80‐

Case No。 :39/17/80‐ALC2/2015 Party NamellSGEC HEAVY
ENGINEERING LIMITED

Lic.No/Date:0510395752

――一―   
―
               

―
――
              。n dated 28.12.2015 has been sent

ecision:The Committee noted that the flilll's additionalinfomati

DHI on 01.01.2016 for comments.Case is deferred to 16.02.2016.

Ｆ
Ｉ
Ｌ
ド
ー
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,i.i;"; ih";;..iGGidJ; *,tfy ,t" *.*r based upon the written comments of DHI vide

No.3 (197)/2015/TSW (B) dated O7 -li.z1ls (copy to be sent to firm and RA)'

may take further necessary action accordingly'

No/Date:20/80-

5

1.2016

157m



UO No.3 (209y15/TSW (B) dated 18.12.2015 (copy to be sent to firm and RA).

RA may take further necessary action accordingly.

Mcet No/Date:20/80‐

ALC2/2015
05.01.2016

Decision: The Committee noted that the firm's application has been sent to DIPP on 31.12.2015 for

Case is deferred to 16.02.2016.

Case No.:40/17ノ 80‐ALC2/20151P冨けName:BHARATHEAVY IMcetNo/Date:20/80‐

Date:16.02.2016

Mcet No/Date:20/80‐

ALC2/2015

RLA File

i31/83/040/00091/AM16/

Parり Name:SEATO AUTO  IMeet No/Date:20/80‐
ACCESSORIES(INDIA)PVT ALC2/2015

躙鼎αtt Ю“
5646 Btt16Ю

2知 6

蜘
Defer

Datei16.02.2016

RLA Filc

:10/24/040/00055/AM16/ :ドだ鼎酬m∞"然4需16は獅

Case No.:19/20/80‐ ALC2/2015 Paty Name:KSB PUMPS
LIMITED

Case No.:52ノ 17/80‐ALC2ノ2015 Party Name: ESSAR
PROJECTS(INDIA)LTD.

05.01.2016
-

ion: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to
on 22.12.2015 and decided to send final reminder to the firm to furnish reply failing which the
will be rejected without further notice with direction to the firm to pay applicable custom duty
interest for EODC. Case is deferred to 16.02.2016.

F観

7̈/80‐AL鋭幅

Decision:The Committee noted that MSME has raised deflciency in the f11111'S application vide UO

.30 (l86yl5-ME dated 07 .12.15 and decided to send it to the firm to furnish reply (copy to be sent
the f11111)。 Case is deferred to 16.02.2016.

ALC2/2015
05.01.2016

RLA Flle

:03/94/040/00458/AM16/
Lic.No/Date:0310799187

:01/80/050/00402/AM16/

Decision: The Committee noted that the firm has to provide calculations as per guidelines given after
Appendix 4E of Aayat Niryat Forms for consideration of their case. Case is deferred to 16.02.2016.

:01/80/050/00357/AM16/

39

15

159113∫ :):50/00344/AM16/

The Committee noted that the firm's application has been sent to DHI on 23.11.2015 for

Case is deferred to 16.02.2016.

TD.,

No.:25/20ノ 80‐ ALC2/2015 Namei KAMAR No/Date:20/80-



ination and comments.
case is deferred to 16.02.2016.

ination and comments.
Casc is deferred to 16.02.2016.

examination and comments.

Case is deferred to 16.02.2016.

ination and comments.
casc is deferred to 16.02.2016.

Pa“y Name:OSWAL PUMPS
LIMITED

Party Name: POLY
MEDICURE LTD.

ALC2/2015
105.01.2016

ALC2/2015
105.01.2016

iCase No。 :26ノ20/80-ALC2/2015
CORE DRILL EQUIPMENT  IALC2/2015

on repeat basis. Accordingly, NC decided to close the case'

RA may take further necessary action accordingly'

Lic.No/Date:0310799380

Meet No/Date:20/80¨

ALC2/2015

Mcet No/Date:20/80-
Case No.:4/17/80‐ ALC2/2015

Case No.:4/20/80‐ ALC2/2015 Party Name: POLY
MEDICURE LTD.

Case No.:5/20/80‐ ALC2/2015

Case No.:12/20/80-ALC2/2015 P額りNamc:POLY
MEDICURE LTD.

Pani砺面3TkむvAWALA   IMe,N9Prte120/80‐

05.01.2016FT
画面輌≡
騨 驚響l

5

1.2016

File

1/80/050/00308/AM16/

rm,sapplicationhasbeensenttoDIPPon0l.0l.2016

No/Date:20/80-

File

1/80/050/00382/AM16/

The Comlnittee noted that the flHll's application has been sent to C&PC on 01.01.2016

10395849

5

ffifirm,sapplicationhasbeensenttoC&PCon01.0l.20l6for

No/Date:20/80-

%61器航5υ0038ツAttθ
The Comlnittee noted that the f11111's application has been sent to C&PC on 01.01.2016 for

.LTD.,

File

The   Comrnittee   noted   that   RA   has   infO111led   vide   letter
198/AM16/ZALC1/69 dated 13.10.2015 that the above mentiOned AA has been issued



RLA File

:03/94/040/00503/AM16/

Decision: The Committee noted that the firm's application has been sent to MSME on g f . f Z:O f S fo.
examination and comments. Case is deferred to 16.02.2016.
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Paty Name:POLMOR STEEL
PVT LTD

ination and comments. Case is deferred to 16.02.2016.

e No.:

Pttυ Name:GEA ECOFLEX
INDIA PVT.LTD.

ination and comments.
is defened to 16.02.2016.

1鷺危臆υO“46晨mα
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4ヽeet No/Date:20/80‐ Status:
Deferred

~け

だ鼎α“Ю"%柁
: The Committee noted that the firm's application has been sent to DIPP on 31.12.2015 for

:01/80/050/00407/AM16/

Case No.:15/20/80‐ ALC2/2015

Case No.:29/20ノ 80‐ALC2/2015

:01/80/050/00406/AM16/

ALC2/2015
05.01.2016

Case No.:13/20/80¨ ALC2/2015

1濶… 町

172

Decision: The committee decided to ratifu the norms on repeat basis based upon the
comments of DIPP vide ID No.12ll/2016/TSwl72 dated 05.01.2016 as under:-

. Net weight of export product may be specified as 1005.5 Kgs.

. Quantity of import item may be allowed as 4122.5 Kgs. inclusive as 4.10 Kgs./Kg. content in
export product aftertaking 6Yo recovery from scrap.

may take further necessary action accordingly.

Mect No/Date:20/80-

RLA File

:03/95/040/00517/AM16/

Case No.:31/20/80¨ ALC2/2015
UNDERCARRIAGE AND
TRACTOR PARTS PVT.LTD.

ALC2/2015
05.01.2016

:01/80/050/00408/AM16/
Lic.No/Date:0310799823

29.10.2015 Date:16.02.2016

|:::1)鼎

e:0310799386

囲辮
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“
霧

The Committee noted that the firm's application has been sent to MSME on3l.l2.20l5 for



Decision:The COmmittee noted that the f11111's application has been senttO MSME on 31.12.2015 for

ination and comments.

is deferred to 16.02.2016.

Meet No/Date:20/80‐

ALC2/2015

HQ File

:01/80/050/00409/AM16/

Lic.No/Date:0310799893

vide letter No.03/95/040/593iAM16/199
issued on repeat basis. Accordingly, NC

ided to close the case.

RA mり take hrther neceSSaw aCtiOn変 塑

Party Name: AZAD Mcet No/Date:20/80‐

ENこINEERING PRIVATE  IALC2/2015

Decision: The Committee noted that RA has informed

dated 30.10.2015 that the above mentioned AA has been

175 luq rite
:01/80/050/00305/AM16/

………………ニー…
~_一 一

一
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=一

~~~~~II一
三百

~    f1111l to Subnlit hard cOpies Of the

Decision:The COmmittee noted that letter has been sent tO RA&

application on 22.12.2015。 Case is defelTed to 16.02.2016.

Party Name: AZAD Mcet No/Date:20/80‐

EN61NEERING PRIVATE  IALC2厖 01,
05.01.2016

LirN"/D"t.'J9 10062809 lDefer
Date:16.02.2016

____二 ___二
一

_=― ―

I― 丁

~~

Decision:The Comlnittee noted that letter has been sent tO RA&f1111l to submit hard copies of the

application on 22.12.2015.Case is defelTed to 16.02.2016.

Party Name: AZAD Meet No/Date:20/80‐

L｀こINEERING PRIVATE  IALC2/2015

Lic.No/Date:0910062810

BttκL16
:01/80/050/00307/AM16/
― 一 ― 一 ― 一 ― ― 一 ― ― 一 ― ― 一 一 一 ― 一 一 一 ― ― 一 ― 一 一 一
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Decision:The Committee noted that letter has been sent tO RA&fli11l tO Submit hard copies of the

application on 22.12.2015。 Case is deferred to 16.02.2016.

Meet No/Date:20/80‐

ALC2/2015
05.01.2016

RLA File

:09/24/040/00428/AM16/ :夕∬311le:0910062808

case No.:32/20/80-ALC2/2015
UNDERCARRIAGE AND
TRACTOR PARTS PVT.LTD. 05.01.2016

:03/95/040/00539/AM16/

‐Case No.:1/17/80‐ ALC2/2015

Case No.:2/17/80-ALC2/2015

case No.:3/17/80‐ ALC2/2015

:09/24/040/00431/AM16/

Case No.:8/20/80‐ ALC2/2015 Party Name: POLY
MEDlCURE LTD.

…
枷

…
42

1.2016

File

1/80/050/00385/AM16/
,sapplicationhasbeensenttoC&PCon31.l2.20l5

n and comments. Case is deferred to 16-02'2016'



ion: The Committee noted that the firm's application has been sent to DEIT on 31.12.2015 for
ion and comments. Case is deferred to 16.02.2016.
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ICaseNo。

:14/20/80-ALC2/2015 Pa‖りName:MAGNA Mect No/Date:20/80‐
ICLOSURES AUTOMOTIVE IALC2/2015

105.01.2016

圏鼎
α囲∝
“
%2面蕊

ion: The Committee noted that the firm's application has been sent to MSME on 31.12.2015 for
ination and comments. Case is deferred to 16.02.2016.

PRIVATE LIMITED

HQ File

:01/80/050/00404/AM16/ :03/95/040/00471/AM16/.Vユ ′Oυ′
Yυ
υ′υυ→υ十′AlVl1 0/       Fυ 。/ソD/U■υ/UU4/1/AIV11 0/      IUD.11.∠ UID              Iりate:lo.uz.2016

Decision:The COmmittee nOted that the f11111's application has been sent to DHI on 31.12.2015 for

ination and comments. Case is deferred to 16.02.2016.
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Decision: The Committee noted that the firm's application has been sent to C&PC on 31.12.2015 for

ination and comments. Case is deferred to 16.02.2016.

RLA File

:05/24/040/00371/AM16/

Decision: The Committee noted that the firm's application has been sent to C&PC on3l.l2.20l5 for
ion and comments.
is defelTed to 16.02.2016.

Meet No/Date:20/80‐

ALC2/2015
05.01.2016

RLA Filc
:05/24/040/00382/AM16/

Decision: The Committee noted that the firm's application has been sent to C&PC on 31.12.2015 for
xamination and comments.

:01/80/050/00383/AM16/

Case No.:7/20/80-ALC2/2015 Paty Name:MOTHERSON
SUMISYSTEMS LTD。

,

:01/80/050/00384/AM16/

Case No.:9ノ20/80¨ ALC2/2015 Party Name: MOTHERSON
SUMISYSTEMS LTD.,

is defelTed to 16.02.2016.

43

INDIA
ATE LIMITED,
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Filc File

1/80/050/00391/AM16/

No.:27ノ20/80‐ ALC2/2015 Name:L&T― MHPS   IMect No/Date:20/80‐
GENERATORS .IALC2/2015

File

Filc



Case No.:3/20/80-ALC2/2015 Parり Name:ISGEC HITACHI Mcet No/Datc:20/80‐
ZOSEN LIMITED ALC2/2015

05.01.2016

Lic.No/Date:0510396378

19.11.2015

ion:The Committee noted that DIPP has raised deflciency vide ID No.12/1/2016‐
TSW/185

02.12.2015 as under and decided to send it to the firm to furnish reply:-

. lnformation in respect of Sl. No. 3, 4, 5, 11 & 14 of Standard Deficiency Format'

:. euantities of import items at Sl. No. 4, 5 & 19 in Nos. also in addition to their weights.

ase is deferred to 16.02.2016

Pa●y Name:ISGEC HITACHI Mect No/Date:20/80-

ZOSEN LIMITED ALC2/2015
05.01.2016

Decision:The Committee noted that DIPP has raised deflciency vide ID No.12/1/2016-TSW/186

)d 02.12.2015 as under and decided to send it to the firm to fumish reply:-

lnformation in respect of Sl. No. 3,4,5,11 & 14 of Standard Deficiency Format-Export product

wise.

Quantities ofimport items at Si.No.3′ 4′ 21〔1 22in Nos.a:so in addition to their weights.

is deferred to 16.02.2016

Mcet No/Date:20/80‐

ALC2/2015
05.01.2016

\:05 124 fia} fi039 6 I AMt 6 I

Decision:The committee decided to ratify the nollils On repeat basis based upon the written

ofDIPP vidcID No.12/1/2016/TSW/187 dated 05.01.2016 as under:―

Net weight of export product may be specified as297 -225 Kgs'

Quantity of import item may be allowed as 2368.9 Kgs. as 7.97 Kgs.lKg. content in export

product after taking 6% recovery from scrap'

may take further necessary action accordingly.

Case No.:11/20/80‐ ALC2/2015 Party Na■ 6:DONALDSON  IMectNO/Date:20/80‐
INDIA FILTER SYSTEMS
PVT.LTD.,

ALC2/2015

Decision: The Committee noted that the firm's application has been sent to DEIT on 31.12.2015 for

ination and comments.
is deferred to 16.02.2016.

RLA File

Date:16.02.2016

Case No.:10ノ 20/80‐ ALC2/2015

Lic.No/Date:0510396379

19.11.2015 Date:16.02.2016

Case No。 :2/20/80-ALC2/2015 Party Name: MICRON
INSTRUMENTS PVT LTD

Lic.No/Date:0510396391

05,01.2016
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Case No.:18/20/80‐ ALC2/2015 1Parり Name:ALSTOM

: The Committee noted that the firm's application has been sent to DHI on 31.12.2015 for
and comments.

is defelTed to 1 6.02.2016.

り0器 魔泥
"Ю“

Юハmα  膨 鵬 oЮ
““

ハM対  田 鼎
C“Ю
"“"B器 に 鬱 2∝ 6

Decision: The Committee noted that the firm's application has to be disposed off as per Sub-
Report. However, as the firm's supply is to ONGC for petroleum operations, NC decided to

the firm to provide essentiality certificate from DGHC.
is deferred to 16.02.2016.

SIRIA IMPEX

螺 淋 蕊 扁
~1鷺
危淵υ00379晨Ⅲ

Decision: The Committee noted that letter has been sent to RA & firm to submit hard copies of the
application on31.12.2015. Case is deferred to 16.02.2016.

S.No.573
Case No.A-02 M/s.LMT

(lndia)  Pvt.
Ltd.,

HQF.No.01ノ80/162/00004ノAM16ノDE
S― :

Lic.No.&date

Meeting No.20116 RA.F.No.31/83ノ039ノ00004ノAM15 3110065258
dt.06.02.2015Date:05.01.2016 Request for fixation of norrns for

Annual  requirement  under  para

4.24(v)

Decision: NC noted that DHI vide UO No.3 (102)/15-TSW (B) dated 02.11.2015 has informed that the
reply does not contain the information sought by DHI (copy to be sent to firm). Accordingly, NC decided
to send final reminder to the firm to furnish reply failing which the case will be rejected without further
notice with direction to the firm to pay applicable custom duty with interest for EODC.
Case is deferred to 16.02.2016.

S.No.574
Case No.A-03 Mノs.   LMT

(lndia)  Pvt.
Ltd.,

HQF.No.01/80ノ 162ノ00008/AM16ノ DE
S― |

Lic.No.&date

Meeting No.20116 RA.F.No.31ノ 83′039ノ00005ノAM15 3110065291

Date:16.02.2016

Mcet No/Date:20/80‐

45 滞:

INDIA
No/Date:20/80-

1891器品児50Ю0395晨M附

15

1.2016

No.:1/20/80-ALC2ノ 2015 No/Date:20/80-

。LTD. 5

.2016



dt 24 02 2015Request fOr fiXation of nOrms fOr

Annual requirement under Para

4.24(v)

Date:05012016

~=丁~丁T~~=■て=TTT戸走万万肩而著面J石蔦而訂雨T両o15 has hfOrlllcd thtt thCDecision:NC notcd that DHI vide UO No 3(102)/15-TSW(B)datCd 02 11: ́        ～   ヽ A__^^」 :_^l. Iヽr Я‐^:"。H

rcply dOCS nOt COntain thc hfOHn■ ion SOught by DHl(COw tO be scntto■
Hn)Accordlngけ ,NC dCCldCd

_    _    ●   ́●   _1_:_■
`■ ^ ^^^_、 ,,:11｀O r● :ρolρЯ、vi,hol■ ftlrther

rcply ooじ s llυιしυl:tall■ ●11-・ ''…・・・…・・‐―。 フ
 hiin」喜hich tlle caSC Will be reJcacd without ftlrther

tO scnd flnal reminder to tlle f1111:to fumish rcply f

nOice wth direction to the f11llito pり
appliCable custOm du″ with intcrest fOr EODC

Case iS dCferrcd to 16 02 2016

S No 575
HQF No 01/80/050ノ 6o573/AMl1/DE Lic No&datecase No AIR‐ 98 Mis. Bharat

Heavy
Electricals
Ltd.,
Hyderabad

o910043468

dt o9 09 2010
Meeung No 20/16 RA F No 09′ Z4′ U4U′υυ∠∠0″ lヽVl:[

Fixauon of NormsDate1 05 01 2016

reminder dated

Casc iS defcrrcd to 16 02 2016

576

G Division are Pending and 14

16.12.2014 was sent to them fbr comments' Comments from EPCG Division are awaited'

D市60n are pcndng and 14
Decision:Thc COmmittCC noted that commcntS from EPC(

16 122014wassenttOthemforcommcnts CommentsfromEPCGDivisionareaWaited
Casc iS defcrrcd to 16 02 2016

S No 577

Casc iS dCfCrrcd to 16 02 2016

reminder dated

reminder datedL二
====_________―

―一―――L―――――――――――――――――――――■―
~~■
言三7 ]Division are pcnding and 14

Decision:Thc COmmittec nOtCd thtt commcnts'Om EPC(
16 12 2014 was senttOthem forcommCnts Commcnts from EPCG D市

ision arc aWaitcd

S No
HQF No 01/80ノ 050'00495/AMl1/DE

S!               _

Lic No &date
case No A/R-118 M/s Bharat

Heavy
Electricals

Ltd,

Hyderabad

o910043002

dt 06 08 2010
Meeting No 20/16 RA F No09′ 24/040/00169′ AMll

Fixation of NormsDate:05012016

HQF No 01/80ノ 050/01450/AM04/DES

|

Lic No &date
case No AIR-140 M/s Alstom

ProlectS

lndia  Ltd,

Mumbai

0310247081

dt12 01 2004-Meeting 
No.20/16 RA F No 03/24′ 042′UUZυ O′′ヽMυ4

Fixation of normsDate:05012016

HQF No 01ノ80/050ノ01550/AM09ノ DE
SI

Lic No &date
Case No A/R121 M/s. Thermax

Ltd., Pune
3110036393

dt ll 12 2008
Meeung No 20ノ16 RA F No 31′ 24′040′υυZVO/AMυV

05012016Date: Request iOr revlsi…

S No 578
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Decisioll:The commitcc nOted that add■ iOnal inforrnaJOn fumish by the fll11.'s has bccn scntto DHI on

24 09 2015 and 16 12 2015 to expeditc comments

Casc is deferred to 16 02 2015

S No 579

Case No AIR‐ 146 Mノs Man

Trucks lndia
Pvt. Ltd., Pune

HQF No 01/80/050/00830ノ AMl1/DE
Si

Lic No &date

Meeting No.20/16 RA F No 31/24/040/00119/AMll 3110046183
dt 29 12 2010Date:05012016 Request for fixation of norms.

Decision:The committcc notcd that the fl‖ 11's15 12 2015 sentto DHI on 17 12 2015 for examination and

comments

Casc is deferrcd to 16 02 2015

S No 580

Case No AIR-161 M/s   Automat
:「面gaJon Pvt
Ltd,

Shahdara,

Delhi

HQF No 01ノ80/050ノ00138/AMllノ DE
Sl

Lic No &date

Meeting No.20/'16 RA F No 05ノ 23/040/00013/AM15 0510385020
dt 25 04 2014Date:05012016 Request for fixation of norms

Decision: The committee noted that the firm's request dated 02.01.2015 has been sent to C&PC on
03.03.2015 for comments followed by D.O. letters dated23.07.2015 and29.12.2015 from Chairman, NCJ
to JS, C&PC to expedite comments and decided to remind C&PC again to furnish comments.

Case is deferred to 16.02.2016.

S No 581

Case No AIR-91 M/s   lSGEC
Heavy
Engineering

Ltd,

Yamunanagar

HQF No 01/80/050/00220/AM15/D

ESi
Lic No &date

Meeung No 20/16 RA F No05ノ 23/040/00084/AM15 0510388030
dt 03 06 2014Date:05012016 Request for revision of norms

Decision: The committee noted that firm's request dated 03.08.2015 has been sent to DHI on 26.08.2015

for comments. Case is deferred to 16.02.2016.

S No 582

Case No A/R‐ 92 M/s   :SGEC
Heavy
Engineering

Ltd,

Yamunanagar

HQF No 01ノ80/050ノ00538/AM15/D
ES:

Lic No&date

Mee‖ng No 20ノ16 RA F No 05/23/040/00393/AM15 0510392240
dt 02 12 2014Date:05012016 Request for revision of norms

Decision: The committee noted that firm's request dated 03.08.2015 has been sent to DHI on 26.08.2015

for comments.

Case is deferred to 16.02.2016. 弊
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S No 583
HQF No 01ノ80/050/00341/AM13′ D

ESl

Lic No &date
case No AIR-94 M/s. Tema

lndia Ltd.,

Mumbai
0310703316

dt 27 07 2012
Meeting No.20l16 RA F No03/95′ 040/002じ0′AM15

Date1 05 01 2016 Request for revision of norms

number of tubes in the export products'

4. Separate quantities of Welding Electrodes, Welding wires/strips, Welding Fluxes etc. covered

Ll■■2■_■■■■ニニ
====二
___■ ________――――――■■■,T‐

~~~二
  . ^  `   1 ●_[__^_ :_

Decision:The COmmittCe notCd that DIPP has raiscd lは
rther deflciency in the rCply submitted by thc flrm

dated03 122015vidcIDNo12/1/2016-TSヽ V/94-A17R dated 05 01 2016 as under and decidcd tO Send itto

the firm to furnish reply:-

Reply submitted by the firm vide their letter dated 03'f2'21f5 has been perused which is not

completeandtheymaybeaskedtosubmitpolnt.wisereplytothefollowinginformationraisedinNc
meeting dated L3 I tol 2075:

l.AcopyofAdVanceAuthorizationa|ongwithallamendmentSheetsattachedwiththeAdVance
Authorization showing the list of export and import items'

2. tnformation in respect of sl. No. 5 & 11 of Standard Deficiency Format-export product wise '

3. Detailed calculations for the quantity ofTubes (import item at Sl' No' 3 ) supported by length and

5  1ntilI111lil::::111薔  No 14 of Standard DenciencY

OmpOrtitem attt No 7)

Case is defered to 16 02 2016

Format for Welding consumables

S No 584

Case No AIR-95 M/s. Powerwind
Ltd., Gurgaon

HQF No 01/80ノ 050/00043/AM15/D

ESI

Lic No &date

0510375759

dt o9 01 2014
-Meeting 

No.20/16 RA F No05′ 24′ 040′UU044′ハM14

Date1 05 01 2016 Request tor ltxatlon oI norms

Decision: The committee noted that firm's reply dated 12 09 2015 sent to C&PC 26 10 2015 for

comments. Case is deferred to 16.02.2016.

S No 585
蔵T雨面爾碩両 50/00541/AM15/DE
Sl

Lic No &date
Case No AIR-110 M/s

Motherson

Sumi Systems
Ltd,   New
Delhi

0510377258

dt 27 01 2014-Meeting 
No.20/16 RA F No05/24′ 040′UU4U/′ハM10

Date:05012016 Request for lixatlon oI norms

sellt b C&PC on蟷 ■■2∝ 5お r

comments. Case is deferred 16.02.2016'

Case No AIR-111 Mノs    lSGEC
Heavy

HQF No 01ノ80/050ノ00217/AM15′ D

ESi

Lic No &date
S No 586
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Meeting No.20l16 Engineering
Lrd.,

Yamunanagar

RA F No05/23ノ040/00121〃 Mヽ15 0510388787
dt18 06 2014Date:05012016 Request for revision of norms

Decision:Thc cOmmittec nOtcd that DⅢ  vidc UO No 3(19)/H4-TSW(B)datCd 07 12 2015 has advised
thc■111l to approach RLA with original Shipping Bills&Bin of cntries for deletion of cOnditiOn imposed

on thickness and accordingly decidcd tO ask the■ 111l tO fOl10w thc advicc(copy to be sentto■ :‖land RA)

RA may take furthcr necessary action accordingly

S No 587

Case No AIR‐ 112 Mノs Godrel&
Boyce  Mfg
Co     Ltd,
Mumbal

HQF No 01/80ノ 050/00112/AM16/DE

SI
Lic No &date

Meeting No.20/16 RA F No 03/94/040ノ 01101/AM15 0310794289
dt 02 03 2015Date:05012016 Request for modification/ addition

of norms

Decision: The committee noted that norms in the above mentioned AA have already been fixed earlier by
the NC. Therefore, NC decided to ask the firm to get the AA amended by the RA at the first instance and

thereafter seek ratification of norms from the Norms Committee. Accordingly, the Committee decided to
close the case,

RA may take further necessary action accordingly.

S No 588

Case No AIR-113 M/s Godrel&
Boyce  Mfg
Co     Ltd,
Mumbal

HQF No 01/80/050/00662/AM16/DE

SI
Lic No &date

Meeting No.20/16 RA F No 03/94/040/00884/AM15 0310792385
dt 26 12 2014Date:05012016 Request for revision/amendment of

no「ms

Decision: The committee noted that DIPP has raised deficiency in the firm's request dated 31.07.20'15
vide ID No.l2ll/2016-TSWI l3-A/R dated 05.01.2016 as under and decided to send it to the firm to
fumish reply:-

l. Quantity of additional import item namely, "lnspection Port' proposed to be included in the
Advance Authorization is 148 Nos. (740 Kgs.). Basis for the quantity of this additional import
item with complete justification and supported by documentary evidence/drawings etc. may be
furnished.

Case is dcfcrrcd 16 02 2016

S No 589

Case No AIR-126 M/s  lnd―
Sphinx

Preclslon

Ltd,

Solan(HP)

HQF No 01/80ノ 050/00187ノ AM15/DESi Lic No &date
Meetlng No 20/16 RA F No22/24/040/00001ノ AM15 2210014810

dt 22 04 2014Date:05012016 Request for revision of norms
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Decision:The cOmmhe notCd that the■ Hlt's represclltat市
CS S/Shri S/Shri ltteSh Khosla,Assistant

晨Hl職徹剛 ‖認肌 Ⅷi踊
濯群よ計籠駆胤冊 溜肥lttiぷ
eir clainl rcgarding、vastage

Casc is dCferred to 16 02 2016

ives S/Shri Rajesh Khosla'- Assistant Manager

and Vinay Pal Arora, Divisional it4"""g"t 
"ttt"a"a.the 

'personal,heartl.{ :l Y1"'z^11"-^"::,1*,t:::::[J##;;?ffir'"ir"rrr. en"rihe personar hearing the NC decided to ask the firm to submit post

hearing iubmiision giving details oftheir claim regarding wastage'

S No 590

Case is dCferrcd to 16 02 2016

S No 591
HQF No 01/80′ 050/00013/AM13ノ DE

Si

Lic No &date
Case No AIR-128 M/s  D‖ plex

VVater

Engineering

Ltd,    New
Delhi

0510317886

dt15 02 2012
Meeting No 20ノ 16 RA F No05ノ 23′ 040′00450′ ′ヽM刊 ∠

05012016Date: Request for revision of norms

Decision: The committee noted that the firm's request dated 24.08.2015 has to

29 12 2015 for examination and cOmmCnts

Casc iS dCferrcd to 16 02 2016

S No 592

Decision: The committee noted that the fll‖ l's rcquest dated 05 10 2015 has been DIPP

29.12.2015 for examination and comments'

On

HQF No 01/80/050/00188/AM15/DES! Lic No&datecase No AIR-127 Mノs  lnd―

SphinX

Precislon

Ltd,

Solan(HP)

Meetlng No 20/16 nn f . t t of . U o : Z2+1040/00002/AM 1 5 2210014809

dt 22 04 2014

-Request 

for revision of norms
Date1 05 01 2016

Case No AIR-129

Meetlng No 20/16

M/s.

Permanent
Magnets Ltd.,

Silvssa

HQF No 01′80/050/50057/AM16ノ DE

SI

Lic No &date

RAf }lo !3/95/O4O/00977/AM 1 5 0310794107

dt 24 02 2015
Date:05012016

-Request 

for revision of norms

HQF No 01/80/550ノ 00110ノAM16/DECase No A/R-130

Casc iS defcrred to 16 02 2016
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Meeting No.20/16 Magnets Ltd.,
Silvssa

RA F No 03/95/040/01060/AM15 0310794860
dt 25 03 2015Date1 05 01 2016 Request for revision of norms

Decision: The committee noted that the firm's request dated 06.10.2015 has been sent to DIPP on
29.12.2015 for examination and comments.

Case is defened to 16.02.2016.

S No 594

Case No A/R-131 M/s.

Permanent
Magnets Ltd.,

Silvssa

HQF No 01/80ノ 050/00671/AM15ノ DE
SI

Lic No &date

Meeting No.20l16 RA F No 03/95/040/00766/AM15 0310792307
dt 23 12 2014Date1 05 01 2016 Request for revision of norms

Decision: The committee noted that the firm's request dated 05.10.2015 has been sent to DIPP on

29.12.2015 for examination and comments.

Case is defened to 16.02.2016.

S No 595

Case No AIR-132 M/s.

Permanent
Magnets Ltd.,

Silvssa

HQF No 01ノ80/050/00672/AM15/DE

SI

Lic No &date

Meeting No.20/16 RA F No 03/95/040/00505/AM15 0310789410
dt 18 09 2014Date1 05 01 2016 Request for revision of norms

Decision: The committee noted that the firm's request dated 05.10.2015 has been sent to DIPP on

29.12.2015 for examination and comments.
Case is deferred to 16.02.2016.

S No 596

Case No ⅣR-133 M/s.
Permanent
Magnets Ltd.,

Silvssa

HQF No 01/80/050/00212/AM16/DE

SI

Lic No&date

Meeting No.20/16 RA F No 03/95/040′ 00156/AM15 0310796578
dtl1 06 2015Date:05012016 Request for revision of norms

Decision: The committee noted that the firm's request dated 06.10.2015 has been sent to DIPP on

29.12.2015 for examination and comments.
Case is deferred to 16.02.2016.

S No 597

Case No ′υR-134 M/s.

Permanent
Magnets Ltd.,

Silvssa

HQF No 01/80/050/00670/AM15/DE

Sl

Lic No &date

Meeting No.20/16 RA F No 03/95/040ノ 00680/AM15 0310791364
dt 25 11 2014Date:05012016 Request for revision of norms

Decision: The committee noted that the firm's request dated 05.10.2015 has been sent to DIPP on

29 12 2015 for examination and commcnts

Case is defercd to 16 02 2016

51



S No 598
HQF No 01/80′ 050ノ00673/AM15ノ DE

Sl

Lic No&date
case No ⅣR-135 M/s.

Permanent
Magnets Ltd.,

Silvssa

0310788536

dt 01 09 2014
-Meeting 

No.20/16 RA F No03ノ 95′040′00395′ AM 10

Date:05012016 Request for revision of norms

dated 05'10 2015 has been sent to DIPP on

29.12 2015 for examination and conlntcnts

Casc is dcferred to 16 02.2016.

S No 599

Case No A/R-136 M/s
Motherson

Sumi Systems
Ltd,   New
Delhi

HQF No 04/80/050/00473/AM15/DE

Sl

Lic No&date

Meeting No.20/16
-RA 

F. N o. O 5/24104 0/00 30 1 /AM 1 5 0510391465
dt 07 10 2014

Date1 05 01 2016

-Request 

for fixation of norms

D""irioo, The committee noted that the firm's request dated 17 07 2015 has becn scnt to C&PC on

29.12.2015 for exalnination and commcnts

Casc is defcrred to 16 02 2016

S No 600

Case No AIR‐ 137 M/s    lSGEC
Heavy

Engineering

Ltd,

Yamunanagar

HQF No 01′80/050/00262/AM14ノ D
ES:

Lic No&date

Meeting No.20/16 RA F No 05′ 23/040ノ00234/AM14 0510364501
dt 04 09 2013Date:05012016 Request for revision of norms in

import tem N0 19 ie “Stnps for

Overlay"  has  been  deleted  of

norms

o.ci.ior, rn" committee notJ that the firm's request dated 30.11.2015 has been sent to DIPP on

29 12 2015 for examination and comments

Case is deferred to 16 02 2016

S No 601

Case No A/R-138 M/s UNI ヽ

「

L

Prectslon Pvt

Ltd,Dhanvad

HQF:No 01/80/050/00417/AM15/DE

SI

Lic No&date

Meeting No.20/16 RA F No 03/95/040ノ 00338/AM15 0310787040

dt18 07 2014Date:05012016 Request for fixation of norms

necirion: The committee noted that the firm's request dated 27.07.2015 has been sent to MSME on

29 12 2015 for examination and comments

Case is dcferred to 16 02 2016

レ
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HQF No 01/80/162/00007/AM16/DE

Comp  lndia
Pvt    Ltd,
Nashik

case No A/R‐ 139

3110056333
dt 27 11 2012

1禦

―

rlXati…
Date: 05.01.20'16

S No 602

-e 

firm's aPPlication
Decision: The committee notet dated 26 06 2015 has been sent to DHI

29 12 2015 for cxaminatiOn and COmments

Case iS dCfCrrcd to 16 02 2016

S No 603

D-e"i*io.'. Th" "".,ittee 
noted that the frrm's request dated 2s.09-92015 1.,u. been sent to DHI on

29 12 2015 fOr examinatiOn and COmmCnts

case is defcrred tO 16 02 2016

S No 604

Dil.tion'. rn. *.*ittee noted that the fll‖ 1's requCSt datcd 08 08 2015
il^ b""n sent to DHI on

29 12 2015 for cxamination and COmmCnts

Case iS deferred to 16 02 2016

S No 605

DeciSiOn:ThC COmmlttCe noted Ⅲll,eiT'1;9撃 γ

':mJl haS becn SCntto MSME on 07 12 2015 for
cxamination and commcntS Case iS dCferrcd tO 16 02 2016

貯

HQF No 01′ 80/050ノ00037/AM14/DEM′s

ThysSenKrupp

lnduStries

lndia PVt Ltd,

Pune

case No ´ヾR-140

b310727653
dtl1 03 2013

9興
Meetlng No 20/16

Sl. No. 18, 19' 20, 35 & 3!-of ngrn9

-Fequeatiti delmon of exPort item

Sl. No. 6,7, and 16 & its import itemOatercS.Ot.ZOtO

HQF No 01/80ノ 050/00481/AM15′
DE

M/s Me10nics
lnduStries PVt

Ltd,MOhan

case No AIR-141

2210015121

dtll l1 2014
…OatercS.Ot.ZOt0

」」」菱」2三£」M/s SChmtetz
lndia P Ltdi 鮮:S:=Ser

lndia P Ltd (100% EOt
Foreign Trade PoliryDate 05 01 2016
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Department of Heavy lndustry

NC-l Meeting dated S/L/20I6

ay take a view

DES‐ l

k.K.Tiwa百 )
lndustrialAdviser

S.no AA No Name

Repeat of AA 7lOO9g23Z anO otheiite, on n"t to r.,"t
basis vvith accOuntability GN4

…

r dt 29/12/2015.

as requested by applicant

do-

-

do

-

do
EP: Prefabricate
Item 1to 3- 1.02Kg Kg content in Ep, of relevant grade
Item 4 to L0- Net to net under GN_4
Wastage rep"at

sted
EP: Prefabricated pipingto', C@
Item Lto 3- 1.02Kg Kg content in Ep of relevant grade

tto net under GN‐ 4

3 71009o531 Alstom T

4 710095554 Alstom T
7 710096369 Alstom T
8 710096370 Alstom T
118 510395263 Dee Dev

123 310798232 L&丁 MHI

147 510395690 Dee Dev

NC m





)1 じ
Q緋き̂0〆

イノ// /

Ministry of Heavy lndustries&PublicEnterpttsesi;1ヽ ｀
'ソ

゛`も
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Thermal Systems (Hyderabad) for
ratificationofnormsofAAno-0910056185dt30.05-

DES-I, DGFT may kindly refer to the above mentioned llcenses
of M/S Thermal Systems (Hyderabad). The firm proposes to import
both raw material & components. It may be asked to submit following
information of appendix 4E to examine the request.

1. Sl no a and b of Engineering products(ii) of Technical Details.
2. Sl no b) of Raw materials /Consumables.
3, Quantity of item no 3 of import in number in addition to

quantity in weight.
4. specification of import for item no 4 & 5. (To specify if it is hand

operated or motor operated)
5. Break up of item no 23 of import to individuar varves rike gate,

check valves etc.

The above issues with the approval of IA(KKT).

B,C,Nayak
Development officer

02-11-15
DGFT′ FTDOr DES― I
Deptt.of HI′ UO No3(194)/15/丁 SllV(B) dated
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Ministry of Heavy Industries & public Enterpri
Department of Heavy Industry

TSW(B) Section

SutteCt:ApplicatiOn of M/s Therrllal Systems(Hyderabad)for
ratification of nOrms of AA no-091oo56186 dt 30-05の

、ち

DES-I, DGFT may kindly refer to the above mentioned licenses
of M/S Thermal systems (Hyderabad). The firm proposes to import
both raw material & components. It may be asked to submit following
information of appendix 4E to examine the request.

1. Sl no a and b of Engineering products(ii) of Technical Details,
2. Sl no b) of Raw materials /Consumables.
3. Quantity of item no 4 of import in number in addition to

quantity in weight.
4. Specification of import for item no 7 & B. (To specify if it is hand

operated or motor operated)
5. Break up of item no 20 of import to individual valves like gate,

check valves etc.

Theaboveissueswiththeapprovalof]A(KKT).rL

L/ B.c.Nayak
Development Officer

DG「 F′ FFDOr DES― I
Deptt.Of HI′ Uo No3(195)/15/TSⅥ′(B)   dated

02-11-15

膨
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Government of lndia

Department of Electronics and lnformation Technology

Electronics Niketan, 6, CGO Complex
New Delhi-110003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.1) in respect of Advance
AuthoHzation No。 0310771504 dated 28.多 2014 issued in favour of M/s.Transasia Bio

Medica!Ltdo Mumbai        
～
脚、

通

ψ

p

Reference DGFT lD Note No 07180/501O0007/AM15lDES-t/2g dated 9.4.2074 vide which

comments of this Department have been sought on the above mentioned application of M/s.

Transasia Bio-Medicial Ltd., Mumbai for export of "Electronics Medical Diagnostic

lnstruments."

2. The FOB value of export is Rs.76′ 250′ 000.00(USS l′ 250′ 000.00)and CIF value of

lmportis Rs 21′ 693′ 927.45(USS 343′ 728.80).

3. The application has been examined in the Department of lnformation Technology from
technical angle. This Department recommends ratification of norms of advance
authorization as foliows:-

(Ashう Nangia)

Director

.                               丁el.-24301268

Khtt Parveen Sharma,Dv.Director General of Foreign Trade,,0/o the DGFT,Udvog Bhavan,

New Delhi.DIT U.0。 No.W,27/17/2014‐ lPHW dated 8.12.2015

S.No. Item Comments
1 SI.No.l to SI.No.31′ 33′35′ 37-92′ 94′ 96-

128′ 133-221′ 223-253′ 255… 270′ 272-286′ 288-

330′ 332′ 334-336′ 338-357′ 360-364

On net to net basis with
accountability clause on nil
wastage basis.

2. SI.No.32′ 34′ 36′ 93′ 95′ 129-

132′ 222′ 254′ 287′ 331′ 337′358 and 359

As applied by the party with
accountability clause on nil
wastage basis.

3. SI. 271No 200 sets of 7 Hex ball Allen keys

with accountability clause.
4. SI.No.333 400 sets of Die cast Hinge

consisting two mating parts with
accqu ntability clause.

驚麟ポ

‐_ . :'lε ::,■ 11
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Departrnent of Heavy lndustry

Udyog Bhavan

F.No.3(148)/2015 TSW{B)

Dated 22/12/2015

SubieCt:Ratification of A A No 0910060761 of M/S BHEL Hyderabad

EP:2X800MヽV Drive Turbine′  Deaerator′ Drain Cooler′ etc for NttPC
Gadarwara Power Project(Wt:2432.2 MT)

!nputs

SI No ofAA Total Quantity in MT(%wastage)
20to33 Wastage°/。 Repeat of A/ヽ 910059091

ltem N019,114‐Test data― :s deleted.

:tem No 87 to 158 are spares as per para 4.10 of exirn poncy.

There are tota1 158 items.Remaining items mav be a‖ owed on net to net basis with n‖

wastage and accountab‖ ity.

This has the apprOval ofJS(RKS):

lndustrialAdviser

Dy.DGF丁

DES‐ !

膨

⊂:)

縣

ノ/2ヽ



Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application oF M/S GEA BGR energy System for
ratification of norms of AA no 0410159190 dt 07-08-14.

DES-I, DGFT may kindly refer to the above mentioned AA of GEA
BGR energy System. Firm's reply of dated 19-11-15 has been
examined. Based on information submitted, this Office
recommends the following :

Export:
1. Ball cleaning System (DN 2100) - 6 Sets
2. Ball cleaning System (DN 1800) - 6 Sets

The total export weight is 130.6 MT and the same may be
incorporated in the AA.
Import:
There are 12 import items. Item no B may be
kglkg content in the export product. All other
allowed under GN-4 with accountability with
wastage in weight or length (meters) terms.

allowed at 1.05
items may be
absolutely no

DGFT,FTDO,DES-I)
Deptt. of HI, UO No 3(134)/L4-TSW(B)

Development Officer
15-12-15

dated

vYxg



Department of Heavy lndustry

_ Udyog Bhavan

°                                  F.No.3(186)/2015丁 SWV(B)

Dated 22/12/2015

SubieCt:Ratificat:on of AA No 0910060889 of BHEL Hvderabad

EP:2X660 MW Dr市 e Turbine Deaerator,Drain Cooler′ etc for RVUNL Suratgarh Project(Wt:
4451.06M丁

)

lnputs

Si No Total Quantitv in MT(%wastase)
39to45 Item % wastage Repeat of AA 910059091 as requested
46 Item 1.08Kg/kg content on net weight (after 1/3'o recovery)

Item No38,136 is deleted (Test data -not covered under exim policy).
Item No 1L0 to 173 are spares as per para4.i-0 of exim policy.

Total 173 items .Remaining items on net to net basis with nil wastage and accountability.
This has the approval ofJS(RKS).

!

Cc'-*-
(K. K Tiwari)

lndustrialAdviser

Dy.DGFT

DES― |

G,,
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Govt of India
Ministry of Micro Small & Medium Enterprises

Offi ce of the Development Commissioner
Mechanical Division

Subject: AA no 0410159517 dated 01"10'14

Ltd.

30(182)/2014‐ME

M/s Montan Hydraulik Pvt.for

Norms may be fixed as follows:-

Relevant size of items of import may be allowed on net to net basis with NIL wastage

and accountability clause.

This issues with the approval of Director (ME).

齢 ト
AD(ME)

Sh H.Das.FTDO,DGFT.Udhvoq Bhawan,Ncw Delhi
O/o DC,MSME UO No30(182)/14-ME dated 05.01.2016
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(183y20i4-ME

Subject: AA no O4l}l5g52g dated 07.10.14 for M/s Montan Hydraulik Pvt.

Ltd..

Reply frorn firrn is placed at PUC. Norms may be fixed as follows:-

Relevant size of items of import may be allowed on net to net basis with NIL wastage

and accountability clause.

This issues with the approval of Director (ME).

(∠講ト
AD(ME)

Sh H.Das、 FTDO,DGFT、 Udhvog Bhawan、 New Dclhi
O/oDC,MSME UO No30(183)/14-ME dated 05.01.2016

J冨       |



8.12.2015

sub:- Application for ratification of llonns of Advance Licence No 0310794073 dated

24.Z.ZO.. issued in favour 
"f 

t V";;"". h;;;,r* f.ta' ft'f"*Uai for export of'Optica1

Fibre Armoured Cable"'

Reference is invited to DGFT -I.D. 
Note No. 01/80/050/00209/AM16/DES-1/810 

dated

t7.s.2015seeking comments. on the-appffiTl *"#r*qT Ht}j"tn ilh,Y?il'##
ll;?311i,':'I'ffi".'#'lHXJ.:";:',=r]rU,g1o"z:J",.a-'L|vt-ryexport^;;diil 

Fibre Armoured cable" ' '

嘗輩曹l絆螢犠
嶽鷺脱iよer柵
s by DeitY. They have requc
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ヽ

θ
ヽ

、
一〉

enclosed)

乙 py t。 :

Shri Haradhan Das

FTDO
Oノo.DGFT
Udyog Bhavan
New Delhi

AshaNangia)
Director

｀｀         ヽ||.
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APAR IHDUSTⅢ ES LTDロ
(U NIT:uNIFLEX CABLES)

Sub i Ratification Of Norrns Of Advance Licence No.o310794073 dated 24 2.2015

RJ:棚賠1酬:1;晰‰躍:認
断e Armourd CaЫd

√

we are in receipt of your letter dated 19.10 2015 and 20..1.2015 and in this connection, we wishto inform you that we had applied for ihe above novance nuthorisation 
"; fi*; N"rms Basis,hence,thereisnoneedforraiificationofnormsr,o,vo,i"no'

30th November, 2015

The Director,
Ministry of Communication and Information Technology,
Dept. of Electronics and lnformation Technology,
Electronics Niketan,
6, C.G.O Comptex,
New Delhi : 1 10 003.

Dear Sir,
Kind Attn. l,/rs. Asl-ra Nangia.

We therefore request you to please close the file at your end.

Thanking You,

Yours Faithfully,

Ltd (Unit: Uniflex Cabtes)

Aut

PLEASE REPLY To:υYoRKS:■58‐■53.6;DC,uM8ERCAON′ DiST.vALSAD′ GUJRAT 396■ 7■ .

―

/

:HOuSE 23へ sHAH wDuSTttALESTATι  oFF「VEERADESAFRDttD,EttJり
(oRPORATE OFFICE:ユ 2/■ 3,JYOTl ttliRE
MUMBAl-400o53.IND:A.TEL:(

RFG`TERED oFF,は 301,PANORAMA CoMPL既 Rc_DU

イ〔L:(‐91)(265,2323175/■76.2322798 FAx:(■
'1)(265,2330309

friail c。「っOrateo● parcOm′ 、″eb:v.・ v.・ ヤヽunicab cOm′ wv′ v.・ _● par com

Signatory.



LIC:LU丁:1121:TM

The Director General of Foreign Trade
(DES r)

Udyog Bhavan
Maulana Azad Road
New Delhi 110 011

Dear Sir,

|ヽ 孤ヽ たct._ra tOf……L7mJtadFDげピ
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01&T ,ル
ルーMHPS

VVe are in receipt of your letter No. 01/80/050/00107/AM16/[DES I/1353 dated

seeking additionalinforlnation with respect to above Advance Authorisation.

ln this context, we wish to state that we are still in the process of compiling the requisite data. ln
view thereof, we seek one month time from the Norms Committee to submit the information.

We, therefore, request you to allow submission of the requisite information by end-Januarv.
2016.

Thanking you,

Yours faithfu‖ y,

for L&T― MHPS tturbine Generators PrⅣ ate Limled

∫6HAMttAり

"｀

＼

Registered Office: L&T House, N.M. Road. Ballard Estate, Mumbai 4OO OO1, lndia
CIN: rt3 I I Ol MH2OO6P|CI 66541

A Jcint Venture between Larsen & foubro Litnited and Mitsubishi Htiach Po\Ner Svstems Llmited

dated l1 03.2015

嗅鱗紺
ざい
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LIC: LUT:1124:TM

The Director Generalof Foreign Trade
(DES r)
Udyog Bhavan
Maulana Azad Road
New Delhi 110 011

Dear Sir,

December 30,2015

Advance Authorisation No.0310794805 dated 23.03.2015
Your FIle No.01/80/050/00108/AM16      .    li.

We are in receipt of your letter No. 01/80/050/00108/AM16/DES i/1351
seeking additionalinformation with respectto above Advance Authorisatlon.

ln this context, we wish to state that we are in the process of compiling the requisite data. ln
view thereof, we seek one month time from the Norms Committee to submit the information.

We, therefore, request you to allow submission of the requisite information by end-Januarv,
2016.

Thanking you,

Yours faithfu‖ y,

for L&丁―MHPS Turbine Generators Pttvate Lirnited

Cハ わヽ11ンlh_″ 1理
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LIC: LUT:1125:TM

The Director General of Foreign Trade
(DES r)
Udyog Bhavan
Maulana Azad Road
New Delhi 110 011

Dear Sir,

December 30,2015

Advance Authorisation No.0310794808 dated 23.03.2015
Your F‖ e No.01/80/050/00109/AM16

We are in receipt of your letter No. 01/80/050/00109/AM16/DES l/1350 dated 21128.09.2015
seeking additional information with respect to above Advance Authorisation.

ln this context, we wish to state that we are in the process of compiling the requisite data. ln
view thereof, we seek one month time from the Norms Committee to submit the information.

We, therefore, request you to allow submission of the requisite information by end-Januarv,
2016.

Thanking you,

Yours fanhfully,

for L&T― MHPS Turbine Generators Pttvate Limled

LESHハGRAWAL)

Regおtered Oκ Fce′ 1&T〃 oυsc M″たRoaこ Ba″ard Fstare.″ ″
"baf`θ

0007′ rrlda
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"c・

h′ ρ。もver S,7srerns llrn′ ted

ユ&T /ダダー MHPS
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F No 46014/61/2013-PC- 1(Pi f
Covernment ofindla

Ministry of Chenlicals&Fert‖ izei

Department of Chemicals&Petroche

Shastri Bhawan, New Delhi-110 001
Dated the December 07, 2015

To

M/s. Motherson Automotive Technologies & Engineering,
(MATE Central Office)
2nd Floor, F-7, Block B-1,
Mohan Co-operative lndustrial Estate,
Mathura Road. New Delhi-1 10 044.
Tele Fax 91-1 1-40555940

Subject: Advance Authorisation Application from M/s. Motherson Automotive Technologies
& Engineering, (MATE Central Office), Noida UP for fixation of Norms for the
impoi of inplts against the export of various products as indicated in the
Advance Authorisation numbers given here under:

No. 0510393960 dated 24.04.2015 1)No. 0510394802 dated 03.07.2015
No. 0510395057 dated 23.07.2015 iv)No 0510395507 dated 03 09.2015

Sir.
I am directed to refer to your advance authorization applications received from O/o DGFT

on the subject cited above. You are being advised to submit the following information :

η

ｖ＞

1. Technical specifications, weight per piece along with separate weight of other
constituents, if any, specific end use/application and the copy of export order for
the export products to be exported.

2. Technical specifications, %composition (by weight) along with foreign suppliers
catalogue for items to be imported.

3. Detalled manufacturing process along with justification for wastages at each

stage and also on each ofthe raw material may be furnished.
4. Details of weight, number of cavities in the mould and weight of sprue and

runner in one injection cycle along with weight of specific polymer in one
component may be indicated.

5. Whether the scrap generated in the process is being used or not. lf not, the
reasons for the same may be furnished, along with technical justification,

deterioration of properties and any other specific technical reasons etc. How the
scrap generated in the process is being disposed of. The commercial/sale value
of the scrap may also be furnished.

6. Details of production of export product under reference (both in number and
weight) and corresponding consumption of raw material in the year 2012-13 lo
2014-15 duly certified by Central Excise may be furnished.

7. Sample of export product, one complete set of spruOe and runner indicating
weight oi each of the constituents for small export item wherever feaslle

B. Any other retevant information. #/W,Itz- \'t .

' lwq----^"s - ^, (o P Sharma)$- ..,, .ffJ,ild:;Itli" 'f$:1i,1%'li:lf#i',"J,
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(W「 tther u o Nos(り No 01/80/050/001

1り No 01/80/050700262′ AM‐ 16′DES-1′837 dated 22 09 2015“‖)No 04/80/050/00265/AM-16/DES-1

|,i｀

)0370/AM-16/DES-1/1159 dated 20 11 2015

)  ●



、、, 46011/65.121)151( 11

GI)、じrnlllClit t,「 111tllil

Minisll y()「 ChCnliCals&lじ rtiliZers

l)ば pt11lllle111 01・ (lhenlicalsで覧 1)ctl・
(〕 ChClllicals

〆

DAtr,.' the !r':' Sep[entber. 2()l 5

蹴
郡‖|‖#‖‖11鐵薔描11薯

'il鞘箱l撃:」I獣暉

Thc ulldCrsi311ビ d iS Clircctcd tO rclё「 tO DGFT ti()No 01/80/050/119/Aヽ
′
1-16/1)ES―

|ィ Is7 dtltcd 16 07.2015 1t)l‐ ヽヽ
′artlcd all application for issLlじ  Of advancc liCCncc n・

。11l Ⅳ1/s.

0爛田 MCdlCCh P宙 Lは br山じmp劇lo「 はど ,す .Jハlg111#i漱 キle° II電:継
a¶

F

λ I隠 √l:∬ 15猟 Ъ IΥ
田

猟 葛 よ
[慨 驚 iま[蕊 鳳 ∵ 滞 1翼電.誕

〔llc{llicals and Pctl()cllClllicalヽ alld thC foHOヽ

|: 、;il f?■ pplica十 i`、■:´

|(P「EK)

Shri Haradhan Das.

I ,r rig: "' . .1. Dr- ',.- lr-'il;-,:.'11 Ofllcer'

| -)ilectot'ate Clerlelal of Irt.rrcis.ll 
-l-radc'

I )cptrttrtetlt of Coltr tlterce,

N4 i n istry ol Cottltlcrce atlti Ittdrtstrv-.

I ld.ti-ls IJl,;lu'ati. Ncl',' I)cllll
lrirr. 2306 222.5/210(r l(r l-l

Tiris has approval of the compctettt ariihoiit)''

Shlstri [Jlr.tlvan. Nciv Delhi- I l0 00i

-,-'r'I./ It, .-. I

,i,',;/l',rt1tlu. -l./ t -r

(().1'.5llt-trillaJ

.loitrt lttdtt-'tr ilri Ad" iseL

l'ei: t)!i'2i071412
'i elefar: {ll l'23071 187

Ertrai I :,-rrtxii.tt,ttlr,rt tric. itt

Name of imPort [tetn(s) Qry. in kgs.
Name of ExPort Item(s) ｎり

件

Ｑ

Ｋ

bitln3百戻百肩
~~SCrcwS  Of

P()lycthCr   Ethcr   Kctonc

(P「EK)          __

l kg. Poly ether ether ketons(PEEK) 1.43
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Room No. 223, A Wing,
Shastri Bhawan, New Delhi-1 10 001 \

Dated the September30, 2015

OFFICE MEMORANDUM

Sub: Application from M/s. BIO-TECH Vision Care Pvt. Ltd., Ahmedabad for issue
of advance licence (Licence No. 0810135356 dated 26.05.2015) for export of
lntra Ocular Lens (Foldable) and corresponding import - reg

The underslgned is directed to refer to U.O. No. 01/80/050nA132lAM-
161DES-11467 dated 16O7.2015 from D.G.F.T on the subject cited above. The
proposal of the firm has been examined in this office. The Department of Chemicals &
Petrochemicals recommends the present Advance Authorization Application on the
following basis :-

Name of ExpOrt
items(s)

Qty in
No

Name of import
Item (s)

Qty. in
Nos. Sq.Mtr

INTRA OCULAR LENS One
No

Acrvlic Blanks 101
tHolder 101

Flip of Tear off (FOTO) or Cap 101
Vial BIもねr 101
Tvvek Roll (Sq. Meter) 0 0077 Sqヽ ltr

Consumable ltems(4%FOB) As per polity

This has approval of the competent authority.

ど

'

」oint lndustrial Adviser

Teli 011-23071442
Telefax1 011-23071187
Email:omsharmaOnt in

Shn Haradhan Dass,
Foreign Trade Development Officer,

Directorate General of Foreign Trade,

Depanment Of Commerce,
Ministry of Commerce and industry,

Udyog Bhawan,New Delhi
Tel No 23061562,Extn 265
Fax:23062225/23061613
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Gov1. of India
Ministry of Micro Small & Mediurn Enterprises

Office of the Development Commissioner
Mechanical Division

30(187y15-ME

Subject: AA no 0510394364 dated 27.05.ls for M/s Ecocat (India) pvt. Ltd.

The following information is required from the unit:-

o Detailed technical note on manufacturing process including the relevant
flow sheet

. Weight of each export product.

. weight of each of the imported and indigenous input, separately for each
product, for the purpose of material balancing. Net weight (Gross weight
minus wastage) for each imported and indigenous input in the 

"*pi.tproduct may be indicated. Net weight along with details of other imported
input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any, may also be indicated.. Size and specification including grade, composition, range, thickness etc of
the items proposed for import.

o Detailed calculation as to how the quantity of raw material proposed for
import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each
stage of manufacturin_e with complete justification and supported by
documentary evidence/drarving

This issue with the approval of Director (ME) for taking a view by NC.

AD(ME)

Sh Haradhan Das、 FTDO,DGFT UdhyOg Bhawan Ncw Delhi
O/othe DC(MSME)UO Note no 30(187)/15-ME dated 07.12.15

群驚欝鳳譜fサ
1もよい
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Govt of India
Office of the Development Commissioner

Ministry of Micro Small & Medium Enterprises
Mechanical Division

30(191)/15‐ ME

Sutte"AA 0510394373 dated 27.05.15 in respect ofM/s Minda Silca Engg Ltd.

Nomls m～ be,xed as follows:…

・盤漁y跳力:翔さs脇子視篤∫胤潔:∬鳳蜘賞電ea・"
This issues宙 th the approval ofDirector(ME)。

Sh Hardhall Das.FTDO、 DGFT,Udhvog Bhawan,New Dclhi
O/o DC,MSME UO No30(191)/15-NIIE dated 29.12.15
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Sl.

No.
DESCRIPTION

NET
WEIGHT
STEEL
(IN
GMS.)

TOTAL
WEIGHT
OF
FINAL
KEY
(IN
GMS.〕

Total

Quantity
(In Nos.)

Import
allowed

(kes)

Wastage
%

1 UL050/UL051 8.40 8.40 5300167 71601.12 60.82

2 UL052/UL053/UL058 8.05 8.05 908333 1226194 67169

CS206 9.10 9.10 843333 12241.86 59.52

4 TE2X 9.50 9.50 950000 16058.52 77.93

YT-15 9.60 9.60 341667 5611.34 71.08

6 YT‐ 16 9.43 9.43 16667 330.15 110.06

7 HU49CP/AD 15CP 8.88 4.28 20000 443.60 149.77

NE72DP/11N71BP 696 0.96 10000 149.17 114.33

9 VAC102DP/VA87BP 6.952 0.95 16667 259.70 124.13

10 NSNHBP/DA 31P 4.38 0.50 36667 261.66 62.77

GT10P/FI IP 12.72 5.50 43333 663.34 20.35
う
ん AXlRP/AXlP/AXlLP
AXlPO 10.62 16.40 55833

1039.83 75,37

YM28Pル■J46P/YS31P
HF54P 6.99 12.90 45000

718.85 128.53

14 YM15P/YS 17P 5.00 7.10 36667 405.40 121.13

NE73DP/NE72KP/blN74P
NN73BP 7.42 12.00 28333

380.88 81.17

16 NE55DP/NN58BP 6.344 10.34 18333 206.50 77.55

17 ZD23RCP/ZD24RDP 7.22 14.20 55000 909.22 128.97

ZD17RAP 6.2 11.20 13333 159.59 93.06

19 TOY43P 11.64 14.00 85000 1714.53 73.29

20 NE20NP 8.832 10.50 25000 377.85 71.13
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No. 17(a3)/2015-IPHW
Government of India

MinistryofCommunicationsandlnformationTechnolory
Depariment of Electronics and Information TechnologT

Electronics Niketan, 6, CGO ComPlex

New Delhi-l10003

Dated ll'12'20ls

Sub: Ratification of norms in terms of Para 4.7 of HBP' (vol'l) in respect of Advance

Authorzation No. 05103g43gr aatea-2c.05.20t5 issued in favour of M/s 'Donaldson

India Filter Systems Pvt' Ltd' Gurgaon'

ReferenceDGFTI.D.No.0l/80/050/1zslANI:I6IDES-1/1475dated16.7.20|5vtde
which comments of this Department ttur. L..n sought on the-above mentioned application of

]Ws . Donaidson India Fiiter Systems Pvt' Lid. , foiexport of "Primary Element"'

2. In this regard, it is stated that as the export item doesn't relates to DeitY' thus' DGFT may

seek the comments from the concerned Ministry'

ちヽゆ
多 (Asi)｀1}:i:〔

i)

E)irectOr

(hri Haradhan Das

FTDO
O/o DGFT
Udyog Bhavan
New Delhi

膠

霧
11ま蓋僣蘇ぱ獣黒
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理糖 鰤 :鰤lDE司D:RECTORATE GENERAL Oト トUKLlし N IKハリE   ♪・

DES.l SECT10N,R00M No.404,4th F:oor,UDYOG BHAWAN/
NEW DELHI-1 1 001 1 : Website http://dqft'qov'in

Subject: Ratification of Norms against Adv' Authorization No' 0310796625 dated

15.06.2015 (for annual requirement) issued under Para 4'7 (of HBP (Vol']) to M/s'

Uniray Medical LLP, Mumbai- regarding'

Please refer to your o.M. No.4601 1l6Ot2O15-PC-ll dated 01'10'2015 (copy

enclosed) in respect of M/s. Unirav Medical LLP. Murnbai on the subject mentioned

above for ratification of norms.

2. C&PC is requested to clarify the wastage recommended by them as.it appears to be in

higher side. The caie is to be r!-listed in th-e forthcoming NC meeting which is going to be

held on 10.11.2015.

GOVERNMENT OFINDIA         cn in

―lノ′, Dated:  3ヾ

Encl.a.a

Sh.0.P.

∬織ド
EiJム
tr∝ 311｀ |,デ

八号号(ガ 彫ん繊吻んつ  /⊃  ι

―



No.46011/60/2015

Government oflndia

Ministry of Chemicals&Fertilizers

Department of Chemicals&Petrochemicals

βヽ

Room No.223′ A Vring′
Shastri Bha、 va n′ NelA/Delhi‐ 1lo ool.

Dated the October l,2015

0FFiCE MEMORAND∪ M

SubieCt:Applicatton from M/s,U百 二狙野 Medical LLP for issue of advance licence(Licence

No,0310796625 dated 15/6/2015 for export of Digttal Plate(made Of polyester base′ net

COntent 40.20 SQ.MTR)FOR 270.000 Number and corresponding import of under

mentioned.

丁he underSigned tt directed to refer to U.0。 No.01/80/050/208/AM-16/DES
1/708 dated 27/8/2015 from D.G.F.丁 on the subject cited above.丁he proposal ofthe firm

has been ettanlined in this office.  丁he Department of Chemicals & Petrochemicals

recommends the present Advance Authorisatlon Application on the fo‖ o、ving basis.

Name of Export items (s) Qty, in

ke

Name of import items (s) Qty.in KG

Digital Plate (made Of
Polyester base′  net content

40.20 Sq.M eter)

r---:.^- ni-r- l^ n-J- -t h-r..- -r-ilild6tilB rrdrc uviduc ut rutye5[eI
Base)

1.03

hal
」oint industrial Adviser

Tel:01■‐23071442

丁elefax:011-23071187

Emall:omsharnla@niC.in

Shri Haradhan Dass′

Foreign ttrade Development OfFicer′

Directorate General of Foreign ttrade′

Department of Commerce′ (DES-5)
Nlinistry of Commerce and lndustry′

Udyog Bhawan′ New Delhi

Tel.No.23061562′ Extn.265

Fax:23062225/23061613

○



fTt ,l Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(198y1s-ME

Subject: AA no 0510394688 dated24,06.15 for iws Boysen India Ltd.

Taking cue from ,{A no 0510392923 dtd 19.0 t .1 5, norms may be fixed as follows:-

. per unit weight of Sno I and 2 of items of export may be mentioned as 0.164 kgs

and 0.1443 kgs rePectivelY"
. Import,ruy b" allowed for 7014 kg inclusive of 13.86% wastage after affecting

l/3'd recovery for scraP.

This issues with the approval of Director (ME)

\,-
，
■

Shri Haradhan Das. FTDO. DGFI'Udyog Bhawan New Delhi

O/o The DC (MSME) ID note no 30(198)/15-ME dated 29'12'15



Government of India
Ministry of Micro Srnall & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(188)/15-ME

SutteCt:AA■ o0510394691 dated 24.06.15 for M/s Boysen lndia Ltd.

The nolllls may be flxed as follows:―

11■ port may be a1lowed for 65323 kg inclusive of 8.60/O wastage a■ er affecting 1/3rd

rccovcry for scrap.

This issues with thc approval ofDirector(ME)

(■)レ
AD(ME)

Shri Haradhan Das.FTDO.DGFT Udvog Bhawan Ncw Dclhi

O/o The DC(MSME)ID note no 30(188)/15-ME dated 10.12.15

陛

嘲熱墨ヽ諄
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LiC:LUT:1131:TM

The Director General of Foreign Trade

(DESI)
Udyog Bhavan
Maulana Azad Road
New Delhil10 011

Dear Sir,               ＼

December 30,2015

Advance Authorisation No.0310796957 dated 30.06.2015
Your FIle No 01′ 80/050/00243′AM16

we are in receipt of your retter No. 01/80/o5o/o o243rAM16/DES lr17g4 dated 28.10.2015 seeking

additionalinformationwithrespecttoaboveAdvanceAuthorisation.

ln this context, we wish to state that we are in the process of. compiling the requisite data' ln view

thereof, we seek on" ,ontn time from the Norms iommittee to submit the information'

we, therefore, request you to allow submission of the requisite information by end'Januarv' 2016'

Thanking you,

Yours faithfullY,
for Larsen & Toubro Limited

ιa`eЛ &TOubro limFted

i鵬
響
酢量胤麟鳳

囲lMス

∫(s糧翼甲w→
Deputy General Manager

‖
畷
棚
鵡

Reglstered O″ Ce,

ι&7月 Oυse rv M Marg
θallard Estale
Mυmbaf-40θ  θθ7′ |ハJD船





F No 46011/140/2015-PC-11
Government ofindia

Ministry of Chemicals&Fert‖ zers

Department of Chemica s&Petrochemicals

OL

Subject: Advance Authorization Application from M/s. AUry\B, Madurai, TN for the
import of raw material against the export ' -- '-: -- (Advance
Authorisation No. 35{0044775 dated 16.07.2015)'

Sir.
I am directed to refer to your Advance Authorization Applications received from O/o

DGFT on the subject cited above. You are being advised to submit the following information :

1. Technical specifications, % along with specific end use/application and the copy of

export order.
2. Details and quantity of other indigenous inputs to be used in the manufacture of the

export productl.
3. Detailed manufacturing process along with justification for wastages at each stage and

also on each of the raw material duly certified by Chartered Engineer (CE)

4. complete material balance indicating input and output material at each stage of

manufacturing process duly certified by Chartered Engineer (CE)

5. Whether the icrap generated in the manufacturing process is being reused, if not,

the technical reasoni for the same may be furnished duly certified by CE'

6. Details of production of export product (s) under reference and corresponding

consumption of inputs in the last three financial year duly certified by CA'

7. Small sample of export product, if feasible.
8. Any other relevant information.

OL
M/s. AURAB.
No-1, SiVdgangai Main Road,
Veerapanjan,,
MADURAI. TAMIL NADU - 625 O2O.

Room No 223,A W ng,
Shastri Bhawan,New Delhi l10 001
Dated the December 03,2015

剰
咄

(O P Sharma)
」oint lndustrial Adviser

Tel:011-23071442
Telefax1 01 1-23071187

い

｀
|`

Ema■ omsharma@nに い

、ぇ≦丘菫≧:sh甫 Haradhan Daヽ FTtt DGFT,DEl:1も
肥 呈用 :野電告ぎ 23:‖ち0451W rt their u O No 01/80/050`

④





Govt. of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

SuttCCt:AA No 0410160843
1ndustries

30(184)/15-ME

datcd 29.07.15 in respect of M/S New Tech

The norms may be fixed as follows:-

Per unit weight of Sno 1 to 13 of items of irnport may bementio-ned as 0.22 kgs, 0'15

kgs,0.28 tgi O.:O kgs,0.71 kgs, 1.17 kgs,0.50 kgs, 1'14 kgs, 1'33 kgs' 2'95 kgs' 1'61

kgs,0.92 kgs and 1.15 kgs respectively.

Relevant size of irnport of Sno 1 of items of import may be allowed for 11 15 kgs

inclusive of 33.35%o wastage after affectin g ll3'd recovery for scrap.

Relevant size of import of Sno 2 of iterns of irnport may be allcrveC fcr 3325 kgs

inclusive of 26.68%wastage after affectin g ll3'd recovery for scrap'

Relevant size of irnport o1 Sno 3 of items of import may be allowed for 2520 kgs

inclusive of 21.S1ohwastage after affectin g 113'd recovery for scrap.

Relevant size of import of-Sno 4 of items of import may be allowed for 924 kgs inclusive

oif 42.61% waStage after affecting 1/3'd recovery for scrap'

Relevant size of import of Sno 5 of items of import may be allowed for 9136 kgs

inclusive of 2l.So/owastage after affectingll3'd recovery for scrap'

Relevant size of import of Sno 6 of items of import may be allowed for 1559 kgs

inclusive of 2l.lYowastage after affectingll3'd recovery for scrap'

Relevant size of irnport oi Sno 7 of items of import rnay be allowed for 472 kgs inclusive

of 26.68o/owastage after affecting 1/3'd recovery for scrap'

Relevant size of import of Sno 8 of items of import may be allowed for 3846 kgs

inclusive of 20.5 oZ wastage after affectin g1l3'd recovery for scrap.

Relevant size of import of sno 9 of items of irnport may be allowed for 3895 kgs

inclusive of 33o/o wastage after affectin g 713'd recovery for scrap.

Relevant size of l-poi of Sno l0 of items of import may be allowed for 1752 kgs

inclusive of lB.T6Yowastage after affectin g ll3'd recovery for scrap.

Relevant size of import of Sro 11 of items of import may be allowed for 5016 kgs

inclusive of 29.11Yowastage after affectingll3'd recovery for scrap'

Relevant size of import Jf Sno 12 of iiems. of import rnay be allowed for 388 kgs

inclusive of 40.6%o wastage after affectin g 1 l3'd recovery for scrap.

Relevant size of import of Sno 13 of items of irnport may bc allowed for 2114 kgs

inclusive of 31.329lc rvaq+3oa efter affecting 1/3'c rccovery for' scrap.

This issues with the approval of Director (ME) for taking view by NC.

ZulLp['Z'

,[*1-.,fr'l''
AD (ME)

Shri H. Das. FTDO. DGFT Udhyog Bhawan New Delhi

o/.{'*DC{MSME)uonoteno30(184)/15-MEdated03.12.15

きジ



Minlstry of Heavy lndustries(賛 F

Departrnent Of Heavy lndustry
TSW(B)SectiOn

Subjё cti Application of M/S BOr足
l営Frnerf°

r ratification of norms

of AA no 0510395136 dt 31-07

DES-I, DGFT rnay kindly refer to the above mentioned AA of M/S

Borg Warner. This Office recommends on repeat basis with AA no

0510390633 dt.21-08-14

The above issues with the approval of IA(KK丁 )

Development Officer
15-12-15

DGFT′ F「DO′ DES― I

Deptt.of HI′ UO No3(204)/15¨ TSW(B) dated

iC.Nayak



Government of India
Ministry of Micro Srnall & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA No. 3110065574
Equipment (India) Pvt. Ltd.

Norms may be fixed as follows:-

30(r 11yls-ME

dated 31.08.15 in respect of M/s York Transport
--4

o3,o8.tJ-

. Per unit weight of the fully assembled export product may be mentioned as 520 kg.
o Import may be allowed for 81552 kg inclr"rsive of 3.3% wastage after affecting20%

recovery for scrap.

Tlris issues with the approval of Director (ME). 

,/ Woi4,
. \ \1/

6.s. sodh\)'
AD (ME)

Shri Haradhan Das. FTDO. DGFT Udyog Bhawan New Delhi
O/o The DC (MSIUE) ID note no 30(1l1yl5-l'{E dated 31.12.15
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Ministry of Heavy Industries & Public Enterprises

DePartment of HeavY IndustrY
TSW(B) Section

Subject:ApplicationofM/STlLLimitedforratificationofnorrns
ofnh no 0210206068 dated 12-08-15

DES-I, DGFT may kindly refer ,to the above mentioned AA on

thesubjectmentionedabove.Iamdirected,tostatethatthe
comments of this Office is as under'

1. Raw materials like item no 346, 347 &, consumables like

item no :SO may be allowed as per SION C-1647 '

2. Remaining items under GN-4'

The above issues with the approval of IA(KKT)

-3(201)/2015

Deve10pment OffiCer
07-12-15

TSW(B) dated

.C.NaYak



ヽ
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/
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鰤 4fス
Ministry of Heavy industries & Public Enterprises

DePartment of HeavY IndustrY
TSW(B) Section

Subject: Application of M/S Denso Haryana Limited for

ratiflcationofnormsofAAno0510395503dt03-09-15.

DES-1, DGFT may kindly refer to the above mentioned AAsof

M/S penso Haryana Limited' Items proposed for import are

components. Nc-may consider ratification under GN-4 with

uL.oLntuoility clause with no wastage on weight & number

terms.

The above issues with the approval of IA(KKT)' 
al-\l/a>

Te.c. 
rtruyut

DeveloPment Officer
07-L2-L5

3(206)/15‐TSW`Ё )
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MinistryofHeavylndustries&PublicEnterprises
DePartment of HeavY Industry

TSW(B) Section

Subject: Application of M/S Denso Haryana Limited for

ratificationofnormsofAAno0510395372dt10-09-15.
l

DES-I,DGFTmaykindlyrefertotheabovementionedAAof
M/SDensoHaryanaLimited.Itemsproposedforimportare
components.t.lcmayconsiderratificationunderGN-4with
accountability clause with no wastage on weight & number

terms.

The above issues with the approval of IA(KKT)'

rt/- 9 ll (

Development OffiCer
07-12-15

dated
DGF「′FTDO,DES― I
Deptt,of HI′ UO No 3(202)/15-TSW(B)



Ministry of Heavy lndustries&Public Enterprises
Departrnent of Heavy lndustry
TSW(B)SecuOn

Subject:ApplicatiOn of M/S ISGEC Ltd for ratiFication of norms
AA no AA no 0510395598 dt 14-09-15

DES― I′ DGFtt may kindly refer to the above mentioned licenses
M/S ISGEC Ltd.This Office recommends the following.

ExpOrt
630丁on Mechanical Press-3 Numbers

The above issues with the approval of IA(KKT).

Of

Of

DG「 F′ FFDO′ DES― I)
Deptt.of HI′ UO No3(211)/15-TSVV(B) dated

SI. No. Item Recommendations
1 Steel plates Of relevant grade may be added to the

description. Quantity as per SION C-
t647

2 Tonnage
Monitor with
Sensor Kit

For sensor kit, the applicant will submit
detailed list in numbers to RLA & that
will be considered under GN-4

3 to 8 components Under GN-4 with accountability.

BoC.Nayak

18-12-15

帰 プヽ
b
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F.No. 4601.1 122 /2OL3-PC)|
Government of lnd ia

Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-110 001

Dated the December 17,2015
To

M/s.Plast Tech. Engineering.,
Survey No. 371 & 372 Vanagram Road

Ethipet,
Chennai, Tamil Nadu 600058

T el e: 0 4 4 -265345 64 / 2653 45 65

Email: plasuech@vsnl-net

Subject: Advance Authorization from M/s. Plast Tech. Engineering forthe Exportof
Articles made of Nylon 65/Polyamide 66 Compound (Ratchet Cap, Threaded Sleeve,

Valve Housing, Lid, Cover, Unthreaded Cap, DOR cover, and its sub assemblies made out

of Nylon-66 (Advance Authorization No. 0410161040 dated 27.9.20!5]|.

I am directed to refer to your advance authorization application received from

O/o DGFT on above mentioned subject. You are again being advised to submit the

following information.

1. Technical specifications, % composition (by weight) along with specific end

use/application and the copy of export order for the export product may be

furnished.

2. Details and quantity of indigenous inputs to be used in the manufacture of
the export product may be indicated.

3. Detailed manufacturing process along with justification for wastages at each

stage and also on each ofthe raw material may be furnished.

4. Complete material balance indicating input and output material on weight

to weight basis at each stage of manufacturing process duly certified by

Chartered Engineer.

5. Details of production of export product under reference and corresponding

consumption of raw material in the year 2013-14 & 2074-75 duly certified

by CA may be furnished.

6 lf the reply is not received with in fifteen days from the date of issue ofthis
letter, it would be presumed that you are so longer interested in these

cases.

You9ithfully,
t,/ / I

ffinruu.Y(o.P. sharma)
Joint lndustrial Adviser

Tel:01L-23071442
Telefax: 011-23071187

Email: omsharma@nic.in

\,hpy to1 DGFT/DES-1 (Shri Haradhan Das, FTDo), Udyog Bhawan, New Delhi (w.r.t.

their u.o. Nos. (i) o1l80/oso /284lAM-]:6loE5-Ll10s2 dated 3/LL/2Ots

4'\-"
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DePartment of HeavY lndustrY

UdYog Bhawan

File No-3/197l201slTsw(B)

Subject: Ratification of AA NO' 6110001316' BHEL' Haridwar

Export Product:3 X 660 MW Steam Turbine, Generator Condenser for North

Karanpura TPP. Total Weight 8145 MT for three units

lnputs:

Item 208- 10.4 MT including 1% wastage

ttem 221 to 242 as per Spares Exim policy

ltem 11,39, 4L,7g,80, 82 to 88,93,13 6i,742under GN.4 with accountability clause'

Rest of the items are on Repeat basis, quantity per set as per AA 51000-

ogoglLz77ltO74 or as applied for, whichever is lower, as requested by the

applicant vide letter dated 8lLZlzOts'

This issues with the approvalof JS(RKS)

(K.K.Tiwari)

lndustrial Adviser

′Q_

Dv DGFT′ DES‐ i

DHi/3/197/2015/dated   /12/2015  c81、



Mlnistry of Heavy lndustries&Public Enterprises
pepartrYnent of Heavy lndustry

TSW(B)SectiOn

SutteCt:Applicat10n of M/S BOrg Warner for ratincatiOn Of norms
of A/ヽ no 0510395756 dt 09‐ 09-15

筍
DES-1′ DGF「 may kindly refer to the above mentioned AA of M/S
Borg Warner.This Off† ce recommends on repeat basis with AA no
0510390633 dt.21-08-14

丁he above issues with the approv

Development Officer
15‐ 12-15

DGFT′
「
FDO′ DES― I      .

Deptt.of HI′ UO No3(205)/15-TSW(B)     dated

,       
お`



Ministry of Heavy Industries & Public Enterprises

Department of HeavY IndustrY
TSW(B) Section

Subject:ApplicationofM/SlsGECLtdforratificationofnorms
AA no 0510395753 dt 29-09-15'

DES-I,DGFTmaykindlyrefertotheabovementionedlicensesof
M/S ISGEC Ltd. This Office recommends the following'

Export
ZOb ].on Mechanical Press- 1 Nurnber

The above issues with the approval of IA(KKT)' 
A

/ /),_
Us^fri

DGFT, FTDO , DES-I)
o"ptt-r Ht, UO No 3(210)/lS-TSW(B)

DeveloPment Officer
18-12-l-5

dated

Recommendatiq4E
ffibeaddedtothe
Jescription. Quantity as per SlON C-Steel plates

UMer GN-4 with accountabilitY'comPonents



ξ、ヽ9め し`

Ministry of Heavy lndustries&Public Enterprises

Department of Heavy lndustry
TSⅥ′(B)SectiOn

Subject: Application of M/s ISGEC Ltd for ratification of norms of
AA no 0510395752 dt 29-09-15.

DES― I′ DGFtt may kindly refer to the above mentioned ‖censes Of
M/S ISGEC Ltd.This office recommends the fOIlowing.

Export
200 Ton Mechanical Press- 1 Number
Import

The above issues with the approval of IA(KKT),

DGF「′FTDO′ DES¨ I)
Deptt,of HI′ Uo No3(209)/15-TSW(B)

W

Development Officer
18… 12-15

dated

ぃ為 鰈

Recommendations
Of relevant grade may be added to the
description, Quantity as per SION C-
1.647

Under GN-4 vvith accountab‖ i

B.C.Nayak



∩
一「 U.O. No.30(186Y1s-ME

Govemment of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA No i010059284 dated 01.10.15 in respect of M/s Seato Auto
Accessories Ltd.

'l'hc follo-"ving clarification is req'rirr:d from the finn:-

. Sketch of exporl item.

. Width of the fabric.

. CAD or lay marker labeled with specification for export iterr along with width of the

fabric.
. Calculation sheet for computing the quantity of consumption of import item per piece

of export item along with the manufacturitlg process

This issue with the approval of Director (ME)

鰤ン
AD(ME)

Shri H.Das,FTDO、 DGFT Udvo2 Bhawall New Delhi
O/o The DC(MSME)UO note n0 30(186)/15-ME datcd 07.12.15

鰹ご
g紳



Ministry of Heavy Industries & Public Enterprises

DePartment of HeavY IndustrY
TSW(B) Section

Subject: Application of M/S ISGEC Ltd for ratification of norms of

nA no 0s10388787 dt 18-06-14

DES-I, DGFT may kindly refer to the above mentioned licenses of

M/S iSGEC Ltd ''h" 
"fpf:ounr l3t representu{ & requested for

deterion of conditio;i;;;;"; on t[i.knuss, The firm mav approach

irn *tf'.r original Shipping Bills & Bill of entries '

ρ 2́〃ζ
‐

TheaboveissueswiththeapprovaloflA(KKT).

(19)/114¨TSW(B)

07-12-15


